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COMPLIANCE REPORT WITH RESPECT TO THE DIRECTIONS  
PASSED IN THE HON. NGT ORDER DTD 15.11.2019(CETP-
NAROL, AMEDABAD) 

BACKGROUND 

Hon’ble National Green Tribunal, Principal Bench, New Delhi passed the order on 

05.08.2019 in the Original Application (OA) No. 510/2019, in the matter of Aditya Singh 

Chauhan Vs. State of Gujarat. The application is regarding pollution by CETP, Narol, 

Ahmedabad operated by Narol Textile Infrastructure and Enviro Management, causing air 

and water pollution. Untreated effluents are discharged in Sabarmati River. The pollution is 

adversely affecting the inhabitants of the area. 

In the order dated 05.08.2019, Hon’ble NGT has directed to furnish a factual and action 

taken report in the matter. The order is reproduced as;  

 

“Let the State Pollution Control Board (SPCB) look into the matter, take appropriate action in 

accordance with law and furnish a factual and action taken report in the matter within one 

month by e-mail at  judicial-ngt@gov.in”. 

 

In compliance to the order, Gujarat Pollution Control Board (GPCB) had submitted factual 

report to the Hon’ble NGT on 06.09.2019. 

 

Further, based on the factual report submitted by the GPCB ; Hon’ble NGT has given 

following direction order dated 15.11.2019. 

 

• “we direct that apart from recovering compensation for the damage to 

the environment so as to recover cost of restoration on ‘Polluter Pays’ 

principle, the SPCB must reduce the pollution load by proportionately 

decreasing the capacity of the units contributing to said pollution. We are 

informed that there are 120 member industrial units. The SPCB may 

ensure that the load is reduced in such a way that the CETP outlets 

achieve the norms. The quantum of compensation should be as per 
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laydown norms and quantum of bank guarantee for future should also be 

on that basis. The capacity may be restored once remedial steps are 

taken so as to ensure that outlet of CETP achieve the laid down norms”. 

 

• “For the past non-compliance, let the joint Committee of CPCB and GPCB 

assess the environmental compensation and file a report. The nodal 

agency will be the GPCB for coordination and compliance. Let a further 

compliance report be filed by the SPCB by 31.01.2020 by e-mail at 

judicial-ngt@gov.in.” 

 

In compliance to the Hon’ble NGT order dated 15.11.2019, a meeting was convened on 

07.12.2019 at GPCB, Gandhinagar among the officials of CPCB – Regional Director (W), 

Vadodara, GPCB, Regional Office – Ahmedabad (East) and GPCB – HO, Gandhinagar to 

assess the Environmental Compensation. 

 

The environmental compensation for the past non-compliance as per the formula prepared 

by CPCB is EC = PI x N x R x S x LF. (Where, EC-Environmental Compensation in Rupees, 

PI-Pollution Index of the Industrial Sector, N-Number of days the violation has taken place 

,R-Factor of EC in Rupees, S-Factor for scale of operation of industrial unit, LF-Location 

Factor). The formula is given in the order dated 19.02.2019 of Hon’ble NGT in OA No. 

593/2017 (Paryavaran Suraksha Samiti & Anr Vs Union of India).  

 

The calculation of environment compensation for period of 06.09.2017 up to 

22.11.2019, calculated jointly by CPCB and GPCB using the above-mentioned formula and 

amount is Rs. Rs. 3,63,60,000/(Rs. Three Crore Sixty Three Lakh and Sixty Thousand 

Only). The detail report with appendix 1 to 5 is enclosed herewith as per Annexure A. 

 

In compliance to the Hon’ble NGT order dated 15.11.2019, GPCB has directed the CETP 

Narol vide its order dated 13.12.2019, to reduce waste water quantity to 23 MLD against 

sanction CCA quantity 100 MLD to achieve out let norms. The Copy of the GPCB order dated 

13.12.2019 is enclosed herewith as per Annexure B. 





 
 

Annexure A 
 
 
 



o

REPORT ON ASSESSMENT OF ENVIRONMENTAL COMPENSATION UPON CETP,

NAROL IN COMPLIANCE OF ORDER OF HON'BLE NGT IN THE MATTER OA NO.

s1o/2019 (ADIWA SrNGH CHAUHAN V/S STATE OF GUJARAT)

Hon'ble National Green Tribunal, Principal Bench, New Delhi passed order on 05.08.2019 in

Original Application (OA) No. 510 of 2019 in the matter of Aditya Singh Chauhan v/s State of

Gujarat (Appendix-l) where in it was directed to furnish a factual and action taken report

in the matter. The order is reproduced as;

"Let the State Pollution Control Board (SPCB) look into the matter, take appropriate actrbn in

accordance with law and furnish a factual and action taken repoft in the matter within one

month by e-mail at judr:crbl-ngt@gov. in"

In compliance to the order, Gujarat Pollution Control Board (GPCB) had submitted factual

repoft on Common Effluent Treatment Plant (CETP) - Narol Textile Infrastructure and Enviro

Management (NTIEM), Narol on 06.09.2019.

Further, based on the factual repoft submitted; Hontle NGT in its order vide dated

15.11.2019 directed to recover the compensation for the damage to the environment and

also assessment of environmental compensation (Appendix-2). The Hon'ble NGT order

dated 15.11.2019 consists of two operative pafts, wherein it is directed GPCB for compliance

of first operative part of the Hon'ble NGT order and joint committee of GPCB, CPCB for

compliance of second operative part of the Hontle NGT order. The first operative part of

the Hon'ble NGT order is reproduced as;

3. "we direct that apaft from recovering compensation for the damage to the

environment so as to recover cost of restoration on 'Polluter Pays'principle, the SPCB

must reduce the pollution load by proportionately decreasing the capacity of the

units contributing to said pollution. We are informed that there are 120 member

industrial units. The SPCB may ensure that the load is reduced in such a way that the

CETP outlets achieve the norms. The quantum of compensation should be as per

laydown norms and quantum of bank guarantee for future should also be on that
basis. The apacity may be restored once remedial steps are taken so as to ensure

that outlet of CETP achieve the laid down norms"

o
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Similarly, the second operative part of the Hon'ble NGT order is reproduced as;

3. "For the past non-compliancg let the joint Cpmmittee of CPCB and GPCB assess

the environmental compensation and file a report The nodal agenq will be the

GPCB for coordination and compliance. Let a further compliance repoft be filed by

the SPCB by 31.01.2020 by e-mailat judicial-ngt@gov.in."

In compliance to the Honble NGT order dated 15.11.20L9, a meeting was convened on

07.12.20L9 at GPCB, Gandhinagar among the officials of CPCB - RD (W), Vadodara, GPCB,

Regional Office - Ahmedabad (East) and GPCB - HO, Gandhinagar to assess the

Environmental Compensation i.e. above mentioned second operative part of the Hon'ble

NGT order.

It is gathered that GPCB is carrying out the monitoring of CETP, Narol mostly on monthly

basis and sometimes more than once in a month since the inception of CETP, Narol. The

results of monitoring since the inception of CETP, Narol i.e. w.e.f. 06.09.20L7 up to

22.LL.2019 (date of last monitoring) have been compiled by GPCB. The results are provided

at Appendix-3 which was considered to veriff the compliance of CETP. It is observed from

the monitoring results that CETP is found non-complied with the prescribed outlet norms

during all the monitoring and still not meeting with the prescribed outlet norms.

As per the Hon'ble NGT order, it is directed to assess the environmental compensation for

the past non-compliance as per the formula prepared by CPCB. The formula is given in the

order dated 19.02.2019 of Honble NGT in OA No. 59312017 (Paryavaran Suraksha Samiti &

Anr Vs Union of India), which is provided at Appendix-4.

The formula for calculation of Environmental Compensation is given as:

EC=PIxNxRxSxLF
Where,

EC-Environmental Compensation in Rupees

Pl-Pollution Index of the Industrial Sector

N-Number of days the violation has taken place

R-Factor of EC in Rupees

S-Factor for scale of operation of industrial unit

LF-Location Factor
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The factors, considered for calculating Environmental Compensation for CETP, Narol are

given in the following table:

Factor Value

PI Pollution Index of the Industrial

Sector

80 (considering CETP as Red Category and also

majority member industries are in Red Category)

N Number of days the violation

has taken place

808 (based on the monitoring carried-out at

CETP, Narol by GPCB since inception i.e.

06.09.2017 to 22.11.20L9 - date of last

monitoring) (Appendix-5)

R Factor of EC in Rupees Rs. 250

S Factor for scale of operation of

industrial unit

1.5 (CETP is a Large-Scale operation)

LF Location Factor 1.5 (Population - 05 to <10 million) Population of

Ahmedabad is55,77,940 as per Census,2011.

Therefore,

Environmental Compensation (EC) = 80 x 808 x 25O x 1.5 x 1.5 = Rs. 3163160,000/-

(Environmental Compensation is Rs. Three Crore Sixty Three Lakh and Sixty

Thousand Only).

Environmental Compensation of Rs. 3163160,000/- may be imposed on M/s Narol Textile

Infrastructure and Enviro Management, Narol for the past non-compliances.

o {-'
(Nishchal C.)

Scientist'D', CPCB - RD(W), Vadodara

(Rajesh Kumar Parmar)

Unit Head - Ahmedabad (East)

GPCB, Gandhinagar

***x*
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Item No. 48 Court No. 1

BEF'ORE TIII TTATIOIYAI, GRIEN TRIBIIITAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 510/2019

Aditya Singh Chauhan Applicant(s)

Versus

State of Gujarat Respondent(s)

o

as an

by CETP, operated

causlng alr

in Sabarmati

O adversety of the area.

Let the Board (SPCB) look into the

matter, take appropriate action in accordance with law and furnish a

factual and action taken report in the matter within one month by e-

mail at iudicial-ngfajeov.in.

A copy of this order, along with a copy of complaint, be sent to

the SPCB by e-mail for compliance.

1

0s.08.20t9

TIOT'BLE
HOI|'BLE
HO!'BLE

tR.
fB"

JIISTICEfi'ARSH
s.P. wlI[GDI,

' 
tiii!*,i!i 

:,i,,. :'.:..,..,+'

ORI'E,R'"

which

IS



Needless to say that order of National Green Tribunal is binding

as a decree of Court and non-compliance is actionable by way of

punitive action including prosecution, in terms of the National Green

Tribunal Act, 2010.

List for further consideration on 15.11.2019.

o

o

Adarsh Kumar Goel, CP

'. Wangdi, JM

K,

'It

JM

EM

05,2019
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Item No. 07

Aditya Singh Chauhan

State of Gujarat

Date

Versus

State

s1{ the

Court No. I

Applicant(s)

Respondent(s)

TEUBER

(sPcB)

was

Arp e-,,Jtx - L

BEtrlORE TIIT ITATIOITAL GREEN TRIBI'ITAL
PRtrYCIPAL BENCH, ITEW DELHI

Originaf Application No.S 1 O/ 2O I 9

(With Report dated 06.09.2019)

o

o

15

HOI|'BLE
HOII'BLE UR. JUSTICE S.P UIATGI'I,
HOtr'BLEUR. r.

*R.

For Applicant(s|:, None

tt.zoi'Lq,,,,ti, 
.

i.;t':ti .:.:,)t').

TR. JI'STICE AI'ARSH

:;

sought

CETP is

adversely

operated

by M/s Narol Enviro Management.

2 The report filed by the Gujarat Pollution Control Board (GPCB)

acknowledges that the CETP is not meeting the parameters. The units

connected to CETP are engaged in processing of cotton and blended

fabrics, denims and synthetic textiles which are sending partially

treated effluents through underground pipeline. The effluents are

discharged into Sabannati river after treatment by CETP but the

1

,



3

outlet nonns are not met as the CETP does not have adequate

capacity. The SPCB assessed compensation of Rs. 7O lakhs for non-

compliance in the form of encashment of bank guarantee which was

furnished but the conditions of the guarantee were not fulfilled. CETP

has taken certain steps and the direction for achieving the nonns

have been issued but inspite of such steps, CETP continues to exceed

the prescribed norms till date.

, 

t,'

In view of above, follo oerlier orders of this Tribunal in O.A. No.

o 12s/ Mhatre Vs. of Enuironment and

r0ls" and 2018, Aryauart

Vs. M/s Vapi Green Enuiro
'11.

direct that
*,

from . lll;:' 'tt'recolreffi g,' .,sompersation for to the

Pays'environment
- 

''_.i -'i
so as to recover cost rif'.restoration, orr

, tJre SPCB must red k6dYw.
the contribu We

arc tha ber SPCB

t]lat the reduced in CETP

the should be

for futureo th4t basi$: be restored once

remedial steps that outlet of CETP achieve

the laid down non-compliance, let the joint

Committee of CPCB and GPCB assess the environmental

compensation and file a report. The nodal agency will be the GPCB

for coordination and compliance.

Let a further compliance report be filed by the SPCB by 31.01.2020

by e-mail at iudicial-ng(@gov.in.

2

4.



A copy of this order be sent to the CPCB and GPCB by e-mail for

compliance.

List again on 06.02.2020.

Adarsh Kumar Goel, CP

S.P Wangdi, JM

K. Ramakrishnan, JM

o
Nanda, EM

.t:. .

EM

1 i: i .i.i,,r r: :
l:i,r lii,... \1i.i

1$'ii i'.. '

o

3



endix -3

o

o

CETP NAROL - INLET AND OUTLET
YEAR 2017

BOD coD NH3.N pH ss
Norms lnlet Outlet lnlet Outlet lnlet Outlet !nlet Outlet lnlet Outlet
Date 500 30 1200 250 50 50 5.5-8.5 6.5-8.5 300 100

06.09.2017 L42 702 407 349 43.23 35.18 8.04 8.26 80 58

L6.1O.2017 392 123 915 362 42.34 42.50 7.26 7.74 540 156
74.LL.2017 398 90 888 265 44.02 19.26 7.46 7.84 655 776
24.LL.2017 196 566 24.47 7.93 495
22.L2.2017 443 259 7329 57L 56.62 36.46 7.38 7.9L 970 423

YEAR 2018
Date BOD coD NH3.N pH ss

lnlet Outlet lnlet Outlet lnlet Outlet lnlet Outlet !nlet Outlet
Norms 500 30 1200 250 50 50 5.5-8.5 6.5-8.5 300 100

L7.01.2018 173 s81 s5.16 7.81 308

23.01.2018 t97 485 6L.71 7.95 90

28.02.20t8 90 417 65.01 7.59 118

22.03.20L8 L44 694 70.89 7.5 540

24.04.20L8 4L4 206 7194 590 63.5 55.18 7.76 7.76 576 L72

10.05.2018 757 2L70 77.76 7.6 2560

20.05.2018 384 L24 996 670 75.26 72.46 7.85 7.88 2560 310

06.05.2018 78 447 55 7.7 148

13.07.2018 272 146 873 389 75.38 40.38 7.44 8.0s 707 177

30.07.2018 8s0 2686 73.81 7.54 3030

28.08.2018 380 118 984 356 75.26 42.27 7.O4 7.84 548 130

30.08.2018 145 426 66.64 7.84 180

27.09.2018 174 412 80.08 7.67 208

02.10.2018 369 83 880 379 67.25 47.44 7.L7 7.69 448 260

20.10.2018 105 430 83.94 7.88 263

02.LL.20t8 388 L94 829 878 53 59.81 7.t5 7.68 564 1200

27.t1.20L8 247 686 54.95 7.69 420

79.L2.2078 732 395 38.86 8.15 85



YEAR 2019

Norms BOD coD NH3.N pH ss

Date lnlet Outlet lnlet Outlet lnlet Outlet lnlet Outlet lnlet Outlet

Limit-> s00 30 1200 250 s0 50 5.5-8.5 6.s-8.5 300 100

05.01.2019 328 LO4 1020 323 77.L! 53.98 7.39 7.88 500 805

23.0L.20L9 4LO 293 988 705 84.56 77.5 7.O3 7.88 750 735

L6.O2.20L9 380 84 860 398 77.72 59.02 7.I9 7.84 576 160

05.03.2019 399 407 1031 LO37 78.34 87.64 8.0 7.8L 620 870

14.o3.20L9 466 84 LL45 354 89.1 84.28 7.29 7.86 590 40

18.04.2019 230 L43 1038 s99 91.62 8L.87 7.72 8.i3 477 54

14.Os.20L9 284 98 806 290 62.22 53.89 7.2L 7.87 s15 74

23.05.2019 t26 366 67.2 8.01 68

19.05.2019 259 72 756 238 55.06 54.32 6.53 7.65 555 50

o4.o7.2079 511 69 L49t 242 60.87 58.41 7.22 7.98 423 72

25.07.20L9 462 191 942 475 s8.8 56.34 7.46 7.92 464 55

14.08.2019 34L 81 847 287 55.5s 52.86 6.59 7.48 696 56

16.09.2019 345 76 983 242 45.19 ss.53 6.96 7.97 368 104

01.10.2019 287 7L 828 239 48.27 52.08 6.78 7.7L 408 92

05.11.2019 422 75 966 26t 35.28 56.06 7.02 7.78 s00 110

09.11.2019 225 5s7 51.85 7.55 94

LO.L7.2079 133 315 s2.o2 7.3 198

LL.Lt.20t9 263 658 58.02 7.67 206

22.]t.20t9 285 622 69.s 7.9 55
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Item No. 04 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No." 593720 1 7'"
(w.P.)(Civil) No. 37 s I 20 L2l

Paryavaran Suraksha Samiti & Anr Applicant(s)

Versus

Union of India & Ors Respondent(s)

Date of hearing: 19.O2.2O19

CORAM: HON'BLE MR. JUSTICE ADARSII'KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE S.P. WANGDI' JUDICIAL MEMBER
HON'BLE MR. JUSTICE K, RAMAKRISHNAN, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s):

For Respondent (s) ' Mr.'Shlok Chandrd;'Adv6'cate lor CPCB

ORDER

The issue for consideration,is,. establishment andofunctioning''of

ETPs/CETPs/STPs. The Hon'b1e Supreme court vide order dated

22.02.2017 in Paryauaran Suraksha Samiti Vs. Urion of Indiat directed

that the said matter be moritore: rr*:l::::1,; 
..,.,*,, ,,,6E8.i:*

Accordingly, on 25.05.20 17, notice was issued to the central Pollution

control Board (CPCB), alt the State Pollution control Boards (SPCBs)/

Pollution control committees(PCCs) and the Ministry of Environment,

Forest and climate change (MoEF&CC). They filecl their status reports

2

I
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,,{srr:,.q1:ri7r !

As on 26.11.2018, the complia.nce sfalus reports for
ETPs/r)ETPslS?"ps Luere receiued from 25 SpCBs/pCCs
rtarrtehl- Andhra pradesh, Chand.igarh, Meghalaya,

, P4duclw7g, Tamil Nadu, Jq.mmu and. Kashmir,-Tripira,

.,..i I i /l

J

and for-rud serious deliciencies. Actions were initiated to remedy the

situation. After considering the status report, the Tribuna,l, vide ordersl;ri- , ,t, ,i,dr (;,r ,.

dated 0'1.07.2o17, 18.09.2017 and rl.lo.2olr, sought information

about Lhr: steps taken b,r, the SPCBs/pCCs.

vicle ordr:r dated 03.08.2018, the matter was reviewed and it was noted

thert ha'zing regard to the fact that in absence of functional

trTPs/cETPs/STPs, untreared effluents are discharged in water bodies

leading to contamination of water. Such contamination is cause of

various cliseases and also adverse consequence on aquatic organism

due to decreased level o1'oxygen.

The Tribrrnal directed the cPCB to prepare an action plan. Direction
t,Jt l.rq i.i .:.-aFt ,r?as.also given*fcir rrionitoring by a committee of two officers - one each

representing MoEF&cc and cPCB at least once in every month. cpcB

rvas recluired to place the progress report every three months on the

uu.b...-tt:,-_:)r',0 
^,3.U...O.rral 

action for failure by way of recovery of

compcnsetron for damage to the environment, apart from other steps.

CPCB h:rs filed its reports dated 04.og.2o1g,2g.).1.2018 and

12.12.2018. In the report dated 04.09.20 19, an action pian has been

proposed which includes monitoring by the SpcBs/pccs and a

mechanrs.n for penal action. In the report dated 2g.11.201g, the

compliance status of cliflerent States has been summed up as follows:

'd5.O-Comptidi6ri' Status of ETps/ CETps/ STps reported bg
SPCBs/ PCCs

4

5

2
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Telangana, htnjab, Bihar' - Nagalartd' Sikkim'

Chhattisgarh, Damai & Diu' Dadra Nagar Haueli' Goa'

ArunachcilPradesh,-WestBeng-al-MadhyaPrades.h'
Kerala, Odisha, Hiiachal prad'eih' Mizoram' Kantatakq ''
'r^i 

U"n"rashtra' Howeuer' no such complictnce sro'us

;;;;; ;.r'" ,.c"iu-ed f*^ !1 sPCBs/PCCs' narnets'

And"aman and. Nicoior" Islands' Assam' Delhi' Gujarat'
';A;;;: Jharkia'nd, LakshadweeP' ManiPur'

Rajasthan, Utta.r iad'esh and uttarakhond' The

informatton recewed from the 2.5 SPCBs/ PCCs tuere
'"\iui"a and the shortcomings' obserued' u)ere!'

communicated' to 
"o'n"tn"d" 

SPCBI / PCC s for rectification'

Subsequentlg, updated/ corrected informalion' - afier

iJJifai"g ti," s'hortcomings, u?ere- receiued from 8

SPCBs/ PCCt, no*t'tg- iiit Noau' Jqmmu and Kashmir'

Meghalaga, fnpu'o"' fud'ucherry' Maharashtra' Goa and

Daman Diu. ,. : ,-

TheStat'e-tuisesummaraofthe.compliance^Stat'us'
i""t"iig tne upd'i:ei ttit"i based on the informatiott
')...iriifrrm 

SpCns/ pCCs ls giuen at Annexure-IX'

i. As per the data receiued from zs slcasl!.1!;,
" 'iiirt 

total 44g3g number of inQr4s^trieg_rqqutrutg

ETPs, 44100 industies dre operatirtg tuith

irnit'ionot ETPs and 439 industies are operatirtg

utithout ETPs' Shottt-cause notices and closure

directions haue been issued to 164 arud 284

industries resplctiuetg for operating tttithottt ETPs'
-r"gi 

"ot.t iiu" n"Zi trt"a against 5 indttsties

and action * uid'er pio"t'" for -259'industries'
Out of ++100 ipeicttional industies' 42035

industries o'J ii^ptgi"g taith enuirortmental

stand.ard.s and 701 iniusiies are noft-cotnplyirtg'

Shottt-cause n'otices and closure directiotts haue

been *t,,ea ii 388 qnd 138 industries

,ip."tiuetg for ruon-compliance' Lggal ca's.es haye

i.[; itea 
:od 

"i"ii 
q ind;stiea' aid'kttirrf is'itnder

Process for 179 indttsties'

ii. As per the data receiued from 25 SPCBs/ PC:Cs'

therearetotalgTCETPs'otdofuhichS4CETPs
are complying *'iti e'tuiionmental stanclards utd

11 CETPs are non-complging' Shottt-cause nottces

and closttre dirictions^hiue-been Gsued'to r iiiid
4 CETPs respectiuely for nonco-mpliance'- Legal

cases nout U["" llei agairtst 6 CETPs and actiort

is under Process for 2 CETPs'

iii. As per the data receiued from 25 SPCBs/ PCCs'

there are totit sgsa S?Ps' out of tthich' 3773

3
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51' P,s, arp, co rnplging tu ith enuiro nmental s tandards
ar,d 243 STPs are non-complying. Show cause
notices a.nd closure directions haue been issued to
1('1 and ll SIPs respectiuelg for noncompliance.
Legal cases haue been filed against 9 STPs and
action is urtder process for 75 SIPs.

.".-iu.*" As -'peA,ll1s'data receiued from 25 SPCBs/ PCCs,
th<zre are 20 CETPs in construction stage ond 12
CE)TPs b in proposal stage. Whereas, for STps,
139 projects are under corustntction stage and 177
projects are under proposal stage.

u. As per the data receiued from 25 SPCBs/ pCCs, 5
"" SPCBs/PeCs namelg- Andhra pradesh, Goa,

Hitnacha.l Pradesh, Meghalaga and Telangana are
displaging OCEMS data in public domain. The
lirt,lc prouided by Bihar, Kerq.la and Maharashtra
are passLuord protected qnd not auailable in
public dornain. Jannmu and Kashmir, Madhga
Prctdesh, htnjab and Tamit Na.du haue not-"^ 
fit,iieled^iippiopticite taeli tinke. Daman and. Diu,
Dadra and Nagar Haueli and Karnataka ha.ue
clarified that they are in the process of prouiding
the tueb-links in this regard."

The: rcpo.t dated 12.12.2018 annexes an amended Annexure 7 which
---Utrel;rtcs to methodology for assessing environmental compensation and

actron plan to utilize the fund.

" 3 . 1 In the instances as mentioned at a, b and, c aboue, pollution
Index may. be used" as q, bqq.ts. to leug the Enuironmental
Compensation. CPCB has published guidelines for categoization
of industies into Red, Orange, Green and White based on concept
of Poltution Index (PI). The pollution Ind.ex is arriued. after
consid,"-ing quarutity & qualitg of emissions/ effluents generated.,
types of hazardous wqstes generated and consumption of
resources. Pollution Index of an industrial sector is a numeical
nurruber in the range of 0 to 100 and. can be represented. as
follotus:

PI = f (Water Pollution Score, Air pollution Score & HW
Generation Score)
Pollt,tion Index is a number from O to lOO and. increasing
uahr,z of PI denotes the increasing degree of pollution hctzard.

, ,.. ,.frery.tfug indugfial sector.

j.,-,ir.., !",i:^.-\ ijr::.il al-<. j,.:. i.:._._1.,..{,..:.,..,.1
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)PCB has issued directions to all sPCBs/PCCs on 07.03.2O16 to

adopt the method,olo gy ond -follow "guidelines..p r epgred, b a CP.'C B

for categoization of industnal sectors into Red, C)range, Greerr

and WLLite.

The concept of Pollution Index, which was deliberated utdely
with q"ll stakeholders and agreed, shall be used for calculating
Enuironmental Compensation. This may,help in itnplemerfiatton of
such prouision throughout the country, a successTtil irtitiatiue in

uital fietd of industrial pollution control.

After consid.eing uarious factors including the policy

implementafion issues, committee has come ttp with following
formula for leuging the Enuironmental Colnpensahon in instances
'as mentioned at a, b and c including non-complictt'tce of the

enwronmental standards / uiolation of directions'

The Enuironmental compensation shall be based on the following
formula:

EC:PlxNxRxSxLF

Where, DC is Environmental Compensatton in {
PI = Poltuhon Index of industnal sector
N : Number of days of uiolatioru took place
R = A factor in RuPees (<) for EC

S = Factor for scale of oPeration
LF=Locationfactor ' *

The formuta incorporates the anticipated seueity of
enuiroimental pottution in terms of Pollution Index, duration of
uiolahon in terms of number of days, scale of operation in tenrus of
micro & small/midium/large industry and loccttiort it terms of
proimity ro rn" r,or:" 

,n:?,:1r:3.7r . a *bi4 .

Note:-

a. The industial seclors hque been categoized into Red'

Orange and Green, based on their Polhttion lndex in the

,ongi of 60 to 100, 41 to 59 and 21 to 40, respectiuely' It

*ri tugg""ted that the auerage pollutton index of 80' 50

and Sd may be taken for calculating 'the Enuironmental
Compensati6n for Red., Orange and Green categones of
indu sties, r e sP ectiu elg .

b. N, numbe, of d.ogt for which uiolation toolt place is the

peiod betwien tie d.ay of uiotahon obserued/ due date of
'direction's compliance and the day of compliance ueified
bs PCB/ SPCB/ PCC.

c. X-i" o factor in Rupees, wluch may be a'minimum of 100 '
qnd mqximum of 500. lt is suggested to cortsider R as 250'

as the Enuironmental Comperusation in cases of uiolation'

5



d. S could be based on small/medium/large industry
ca;egoizahon, wltich may be 0.5 for micro or srnall, 1.0 for
nte'ditm and 1.5 for large units.

e. LF could be based on population of the city/town and
location of tie industial unit. foi tne industial unit
located within municrpal boundary or up to 10 km distance
from the municipal boundary of the city/town, follotuing
factors (LF) may be used:

.['opukluon of the citA/ toLDtL as pet the latest Census of India
lt LF tuill be LO itt cuse unit is locqted > 1Obn fron nunicipo) boundary

F-or citically polluted areas / Ecologicallg Sensitiue areas,
the scope of LF may be examined further.

f. ln ,tny case, minimum Eruuironmental Compensation shall
lrc R 5000/daA.

3.2 Ir'. oth.er instances i.e. d, e and f, the enuironmentaL
cornpensation maA contain two parts - one requires prouiding
imrneaiate relief and other long-term measures such as
rernediation. h all these cases, detailed inuestigations e.re
require'd. from expert institutions/ organizations based. on which
enuirortmental compensation utill be decided. C?CB shalt list the
expert instituttons for this purpose.

In such cases, comprehensiue plan fo, remediation of
enuirortmental pollution mag be prepared and exeanted und.er the
superuision of a committee with representatiues of S?CB, C?CB
and exo ert institutions / organi-zations.

3.3 As Committee a/so dlscussed that the EC shall also be leuied.
on all oiolations of Graded Response.Action plan (GRA?) in Dethi
NCR. 'rhe implementing agencies for each actiuitg haue been
identifted and the EC will be levied on these agencies. These
uiolations attract graded amounts of EC depending on the state of
ambier.t air quality, tuhich are giuen in Annexure-Ill.,,

,l,n: i:':''T":.I:ljt:l' t" 
fliis 

resara are as rollows:-7

"5.1 To L,egin with, Enuironmental Compensation maA be leuied. by
CPC'B onlg when CpCB has issued the directions under the
Enui.ronment (Protectioru) Act, 1986. In case of a, b and c,
Enu;.ronmental Compensation may be calculated. based. on the
fonr'.ula "EC = PLr Nx R x S x LF,,, wherein, pI may be taken

..'::: i:.r2s..,9o;,,..50 and 30 for red, orange and green category of

6

S
1[o.

Population"
(million)

Location Factor#
(LF)

1 Less than 1 1.0
2 lto<5 1.25

5 to <10 1.5
4. 10 and aboue 2.0

'.+_-:.. 
j-,.:i .:... -*-j:r.!:r. 1-., ,;.: /.-.



5.2

5.3

industies, respectiutelg,, ,rri *-*irou t,)",,ox'=r* * ,,r,0 s amd LF
mag be taken as prescibed in the preceding paragraphs.
In case of d,, e and f, the Enuironmental Compensation may be
leuied based on the detailed inuestigations by Expert
Ins titutio ns / O r g aniz atio n s.

In case of uiola'ions of 'GRAP;' a{'znforced in'DelhitNCR;
Enuironmental Comp ens ation commended in Annentre -I II may
be leuied to defaulting agencies.

?a-.., j.-.)!' ta .:rr'l r "+1r.: ,.'-_',1 ^ 
__-l-i'"!n '-:i :

8. Annexure 3 is as Follows:-

'!Annexure-III

Enuironmental compensation to be leuied on all uiolations of Graded
Response Action Plan (GRAP) in DelLri NCR

ACTIVITY STATE OF AIR
QUALITY

ENVIRONMENT'AL
COMPENSATION

Industial
.Emisslons

5.rsys+/ EmergencA -,-.Rs. 7.-0'Grore'
Seuere Rs. 50 Lakh

VenJ Poor Rs. 25 Lakh
Moderate to Poor Rs. 10 Lakh

Vapour Recouery (VRS) at Outlets of Oil Cornpanies
a) Not

installed
Target Date Rs. 1.0 Crore

b) Non-
Filnctional

Very poor to Seuere
+

'" - Rs.' 50.0'Ld.lclt

Moderate to poor Rs. 25.0 Lakh
Construction
sites (Offending
plot more than
20,000 Sq.m,)

Seuere +/Ernergency Rs. 1.0 Crore

Seuere Rs. 50 Lakh

Very Poor Rs. 25 Laklt

Moderate to Poor Rs. 10 Lakh

Solid
waste/ garbage
dumping in
Industrial Estates

Very poor to serue + Rs. 25.0 Laklt

Moderate to Poor Rs. 10.0 Lakh

Failure to tuater sprinkling on unpaued roads

a) Hot-spots Very poorto Seuere
+

Rs. 25.O Lakh

b)Other than
Hot-spots

Very poor to Seuere
+

Rs. 10.0 Lakh

we are informed that a separate report ,, o"r"* o..r;;. -,.rrl.ip^r

solid waste and sewage. The CPCB may also includ'e the subject of loss

9
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to ecololfcai services due to illegar mining, due to deforestation or any

other dcmage to the environment, even though the same may not be

directl,v ,rn account of discharge of effluents or sewage. The cpcB malr

also takr: inputs from other expert bodies such as Institute of Economic

Grb'"vth,'ceiirre'foilscience and Environment (csE), The Energr and

Resourct:s Institute (TtrRI) and Indian Institute of Forest Management,

Bhopal.

10. we'fhhy',also tiote that directly linked to the subject of contamination of

water by discharge of untreated effluents and sewage is the issue of

remedial action to be taken for 351 criticarly porluted river stretches

identilied by the cpcB which is subject matter of consideration before

thrs Trrbrr.al in original Application No. 673/ 20rg, News item published.

in "The hindu" authored. by shn Jacob Koshy tiiled. *More riuer stretches

are noLU c:ntically polluted: CpCB.

J r1L 
^ 

qk\

11. Vide orde'rs dated 20.09.201g and rg.r2.2org, the Tribunar directed

the concerned States to prepare action plans to bring the water quarity

as per pr':scribed standards. This direction impries taking of steps to

set up S'rPs/ETps/cEprs 'and t'o rnonitor qtheir proper functioning.

Thereafter', on 16.0r.2019, tn oiginat Applicahon No. 606 of 2018

CompLtan<.e of Municipal Solid. Waste Management Rules, 2O16, the

Tribunal lirected presence of chief Secretaries of arl the States on

different cates with a view to review the progress in different states on

vital issues affecting environment. Such vitar issues specificatly

include:

:1{,.4ql',r;i.t'-.ri..rr1x(r.h .t:i:;:i.:r!;,ir.r:...,..,.-.,,1t_.-.r..:.:._

l ] 
' .,. :, j.-' -.:-: ;_ri::-!iir-..-,-..-:..-,r:. ; ;.1:..,+-a..r.-t...,, .,,.,.,r(-:,

8



a. Status of compliance of SWM Rule, 2016' Plastic Waste

Management Rules, 2016 and Bio-Medical Waste Management

Rules, 2016 in their respeStiy" 
1:"1".1.,, j-. ,\ j.,..,.i. ,:_1a.. r,.i!,r ,:i;::::.,., ..,j,.,", .

c. Status of the Action Plan in compliance vide order dated

20.og.2ol8intheNewsltempublishedin..TheHindu,,authored
by Shri Jacob Koshy Titled "More river stretches are now

critically polluted: CPCB (Original Application No' 673l2018)'

d.statusoffunctioningofCommittees'constituted,inNewsltem
Published in "The Times of India' Authorecl by Shri Vishrr"a

MohanTitled"NCAPwithMultipletimelinestoClearAirinl02
Cities to be released around August 15" datecl 08' 10'2018

e.StatusofActionPlanwithregard'toidentificllionofpolluted
industrial clusters in o.A. No. 1038/2018, News item published

in..TheAsianAge"AuthoredbySanjayKawTitled.,CPCBto
rank industrial units on pollution levels" dated 13'12'2018'

f.Statusoftheworkincomplianceofthedirectionspassedino.A.
No. 173 of 20 18, Sudarsan Das v. state of west Bengal'& Ors'

Order dated 04.09.20 18.

g. Total amount collected from erring industries on the basis of

'Polluter Pays' principle, 'Precautionary principle' ar-rd details of

utilzation of funds cOllected. /rifth,.,-.# .,ri , r 17..r r

h.StatusoftheidentificationanddevelopmentofModelCitiesand
Towns in the State in the first phase which can be replicated

later for other cities and towns of the State'

12. In view of abovg,. we consider it appropriate to cianly that the Chief

Secretaries may specifically look into the subject ol setting up and

proper functioning of STPs/CETPs/ETPs in their respective

jurisdiction.ThedirectionsofCPCBinthepresentCaSemayhavea

bearing on the said proceedings' 'Accordingly' we direcl the CPCB to

forwardaCopyofitsreporttoa-IltheChiefSecretariessothatthesame

,..1r-,:.-: ri li; t: - \ r''.', i'-t $.'\"t r._i''T7i!'Itt'r'!' r" t r'-'

:,.r .., i:i,--1.'i--, ::ir^ ':ri.i.'. .1:r;t
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calr be lroked into before the chief Secretaries appear before this

Tribunal with the progress report in the matter.

13. fhe,CPCI3 may also compile its monitoring report with reference lo 97

cETPs i,stalled in different States after undertaking study about

status ol their efficient functioning and remedial steps required in the

matter. This matter is directly linked to the remedial steps for 100

critically polluted industria-l clusters being dealt with by this Tribunal

io Oigtnctl Application No. 1038 of 2018, News item published. iru ,,The

Asian Age-" Authored by sanjay Ka,w Titled "Central pollution control

,Bpard to rqnk tndustnal units on. pollution leuels" wherein certain

directions have already been issued to the CPCB for coordination of the

steps to be taken. The issue is a-lso being considered in oiginat

Application No. 95/2018, Aryaurat Foundation Vs. M/s Vapi Green

Enuiro Lrd. & ors. and has been d.ea-lt with vide order dated

11.ol.2org. The same is now listed on 19.03.2019. The cpcB may

lurnish itr; report in the matter in the said case. A copy of this order be

. ,placed in.the files of Original:,,Application No. 606/201g, Original

Application No.673I2018 and original Application No. 103g/2018.

we nole the statement made by the learned counsel for the cpcB that

the following States have not furnished the relevant data to the cpcB:

a) Assrtm

b) Delhi

c) Har'gana

d) Jha.-khand

e) Lakr;hadweep

f) Manipur

'.-jr :a;i.-!,:,j.1.. : . t, . ri r\-; r:i - -...!r, : :r, J -,...

t4

r:,,. i.:rji;:f,, "r i ._

' . ..|,:1.

tr. : -,'rr.::t'^g'1,
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{+n

February L9,2OI9
Original Application No. 593/2017
(w.P.)(Civill No. 37 5 I 20 12)
P&DV

S.P. Wangdi, JM

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

15

16

t7

g) Uttar Pradesh

h) Uttarakhand
. - - 111.;.ri:,-, i'. . .-"r.' -i,:- .j-tr-,.:-, ,,,.\

This aspect may be looked into by the Chief Secretaries and progress

on the subject may be furnished by the concerned Chief Secretaries at

the time of their appearance before this Tribunal.

Further report received from the CPCB may also be placed for

consideration on or before 31.05.2019.

The CPCB may send a copy of this order to the Chief Secretartes of all

the States by e-marl for compliance.

List for further consideration on 19.08.2019 alongwith Original

Adarsh Kumar Goel, CP

11



Appendix-5

Month No. of days of non-compliance observed

Year ) 2017 2018 2019

January

CETP was

commissioned

in

September,2OlT

31 31

February 28 28

March 31 31

April 30 30

May 31 31

June 30 30

July 31_ 37

August 31 31

September 25

(w.e.f. 06.09.2017) 30 30

October 31 31 31

November

30 30

22

(up to 22.L7.20L9)

December 31 31

No. of days of non-compliance tt7 355 326

Total no. of days of non-compliance 808
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone : (079) 23222425

(07e) 23232152
Fax : (079) 23232156

Website : www.gpcb.gov.in

BY AI)

ffi\tr7r
GPCB

TI ER OF URE ISSUED SE A
OFT WATER (PR ON AND CONTROL OF LLUTION A cT-1974.

WHEREAS you are having a Common Effluent Treatment Plant (CETp), for treatment
and disposal of industrial effluent received frorn member units. CETP location at pira,a
Sewage farm Area, Village- Gyaspur, Ahrnadabacl.

AND WHEREAS the Board has issued closure order to your industry under section
33(A) of the Water,(Prevention and Control of Pollution) Act, 1974, vide office letter No:
GPCB/CCA-ABD-32(4)1ID:342441496067 dated 27/02l2olg for the reasons stated therein.

AND WHEREAS the Board has issued revocation order to your industry under section
33(A) of the Water (Prevention and Control of Pollution) Act, l974,vid,e offi". letrer No:
GP cB/c cA - ABD -232(4\lD : 3 424 4 I 5 07 99 7 dated 2 5 I 0 5 I 20 t9 for 0 3 mo nths.

AND WHEREAS the Board has issued revocation order to your industry under section
33(A) of the Water (Prevention and Control of Pollution) Act, 1974, vide office letter No:
GPCB/CCA-ABD-232(4)1ID: 342441519933 dated 07lOgl2olg lbr 03 months i.e up r<r
2s.11.2019.

AND WHEREAS CETP has applied for revocation along with compliance made to thc
direction issued.

AND WHEREAS CETP outlet results are not meeting with permissible limit given in
Consolidated Consents & Authorization (CCA).

AND WHEREAS in the matter of O.A }ic-51 0/2019 Aditya Singli Chauhan v/s State
of Gujarat, the Hon'ble NGT has given direc';ion on 15.11.2019, to reduce the pollution loacl
such a way that CETP outlet achieve the norrns.

Under the circumstances, I, Rajesh Kumar Parmar, Environmental Engineer, Gujarat
Pollution Control Board issue trial revoke of the closure order issued vide letter No. GPCB-
ABD -232(4) IID : 3 424 4 I 49 60

with following conditions.

6l dated 2710212019 for further three onths from 25.1 1.2019

l. CETP shall restrict waste water to 23 NILD against sanction CCA quantity 100
MLD.

2. CETP shall inform their member industry for restricting waste water load so that
inlet quantity shall not increase 23 MLD.

.Clean Gujarat Green Gujarat
ISO-9001-2008 & ISO-14001 -2004 Certified Organisation 

I

Z-E=:----!

Ou
tw
ar
d 
No
:5
30
65
4,
13
/1
2/
20
19



3.CETPshallkeepdailyrecordofthewastewaterreceivedfromtheirmember
industryatinletandsubmitthereporttotheBoardonweeklybasis.

4.CETPshallcomplytheactionpointssubmittedinactionplanwithreferenceto
direction issued on27 '02'2019'

This order is issued after approval of competent authority

(Raiesh Kumar Parmar)

Environmental En gineer

NO: GPCB/ABDAIL/ CC A-232(4)/ID : 342441

lssued to:
M/s. Narol Textite Infrastructure & Enviro Management'

AffA S;arnim Gujrat Enviro Pvt Ltd')'

Pirana Sewage Farm Area'

Village- GYasPur, Ahmedabad'

COPY TO:

. The Chairman,
Torrent Power Limited'
Lal Darwaja, Ahmedabad'

Witharequesttofe-connectthesupplyofElectricitytoCETPM/s.NTIEMCommotl
Effluent Treatment Plant (cETpl I"" U"q rtorn is'il'2019' located at (ATPA

Swarnim Cr;rui nnri.o pnt f,iO.i, p;iiT-t*age Farm Area' Village- Gyaspur'

Ahmedabad and intimate to us accordingly'

2. The Manager,
Torrent Power Limited' 

-

$1il^lililfiy,"i:H1""111.^3,npry or Er:-ot.:itv to cErP M/s' NrIEM commorr

Effluent Treatment plant (cETr;TJr r mont!, fro.-is.t1.2019, located at (ATPA

SwarnimGujratEnviroPvtLtd.)'P-i.unuS",nageFarmArea,Village-Gyaspur'
Ahmedabad and intimate to us accordingly'

1

on behalf of

Gujarat Pollu Control Board

Date:

F

Gujarat Pollu

on behall'of
Control Board

r Parmar)
Engineer

2

Environmental

Ou
tw
ar
d 
No
:5
30
65
4,
13
/1
2/
20
19
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Annexure C 

Action Taken Report of CETP Narol 

SR 
NO 

ACTIVITY DETAILS OF 
ACTIVITY 

PRESENT STATUS REMARKS 
 

1. Installation of 
SCADA system 
at CETP and 
Sump rooms. 

SCADA system in 
CETP is already 
installed & in 
operation October 
2019. 
 

Out of total 12 sump 8 
sumps were connected 
with SCADA system. 
 
System will run on 
automation mode in 
CETP and Sump Rooms 
for 24x7. 
 

Installation 
work in Other 4 
sumps is in 
progress and all 
the sumps will 
be connected 
with online 
SCADA system 
by March 2020.  
 
In process -
partially 
complied 
 

2. CETP 
upgradation 
plan to achieve 
norms. 

M/s. J. M. Smith 
International LLC 
(JMSI).  
Florida, USA. was 
given task to 
access the CETP 
process, 
upgradation 
requirement and 
suggest necessary 
modification works 
in CETP to achieve 
outlet results as 
per GPCB prescribe 
norms within 90 
days.  
 
Work was given on 
23rd August 2019 
and they have 
submitted their 
findings which are 
implemented, and 
plant has started 

CETP process has been 

stabilized after 

implementation of 

suggestions given by 

M/s. J. M Smith , based 

on report which was 

submitted after 

evaluation of treatment 

process and 

performance of 

Electrical, Mechanical 

and Civil installations. 

The report covers, all 

necessary changes and 

new proposed 

installations for process 

improvement and 

capacity enhancement.   

 

 

NTIEM has handed over 

At present out 
of 4 Continuous 
Flow Integrated 
Clarified 
Activated 
Sludge System 
(CFICASS) 
tanks 3 tanks 
are giving 
desire results. 
4th tank is also 
commissioned 
after necessary 
rectification 
works with 
little effluent 
quantity and is 
giving results 
as per norms. 
More effluent 
quantity is 
being taken in 
this tank. The 
entire plant 



delivering desired 
results. Brief 
details of work 
carried out in the 
last 4 months is as 
per Annexure X. 
 
Now, Since 14th 
Dec 2019, , 
Operation and 
Maintenance work 
given for five years 
to this expert.  
 

the CETP to JMSI for 

operation and 

maintenance for 5 years 

from 14th Dec 2019. 

JMSI after taking over 

and during study period 

took some corrective 

actions to improve the 

treatment process.  

 

After implementing 

necessary steps 

suggested by JMSI the 

CETP is now 

approaching to achieve 

consistent desired 

results Since December 

2019.   

 

Copy of detailed 
working from 
30/09/2019 till Dt. 
24/01/2020 is attached 
as Annexure Y.  
 

will be 
functional in 
fullflage before 
March 2020.  
In process 
almost 
complied 

3. Solar and Mess 
belt sludge 
drying system. 

NTIEM has 
installed solar 
sludge dryers and 
mess belt dryer 
system to dry the 
sludge generated 
in CETP.  

The system reduces the 
sludge system by 85%. 
That is after treatment 
in dryers the volume 
will reduce to 15% only 
this will reduce cost of 
transportation less 
space utilization for 
storage and space at 
solid waste disposal site. 
Also the dry sludge 
generated is having high 
calorific value so NTIEM 
is planning to supply it 
to cement 
manufacturing units, as 

COMPLETED  



a fuel.   
 

4. Shifting of Belt 
filter press for 
automatic an 
uninterrupted 
feeding of 
sludge to solar 
dryer system  

Belt filter press are 
shifted at entry of 
solar sludge dryers 
and connected 
with the sludge 
collection tanks 
through piping for 
motorized supply 
through piping 
system. 
  

This shifting and 
connection has reduced 
manual operations and 
the belt filter press now 
working on mechanical 
mode. Reduction in cost 
of manual labors and 
increased efficiency of 
sludge transfer to mess 
belt dryer.  

COMPLETED 

5. Installation of 
online analyzer 
in CETP at inlet 
and outlet 
points. 

Online analyzer in 
CETP at outlet 
point is installed 
the meter shows 
parameters such as 
COD, BOD, pH, and 
SS it is connected 
with SCADA 
system.  
 

The analyzer is 
connected with online 
SCADA meter so it is 
monitored 24x7. It is 
also online connected 
with CPCB.   

COMPLETED 

 

  



Annexure- X  

A Brief Note on Stagewise Procedure adopted for Improvement 

in Treatment Process of NTIEM- Narol CETP  

Feasibility study regarding CETP performance improvement was started on 

23.08.19 with pilot plant of capacity 600 Liter Per hour (LPH), jointly by 

NTIEM and M/s. J. M. Smith LLC. (JMSI). 

Initially, the pilot plant had been operated with the seed sludge developed in 

CETP premises using cow dung and biomass from textile industry along with 

CETP inlet effluent after primary treatment with Poly Aluminum Chloride 

(PAC), colour removal polymer and settling polymer at the effluent flow rate 

of 15,000 Liter per Day (LPD). Parallelly a micro pilot on lab scale @ 1.5 LPD. 

Similarly, it was taken up on project scale @ 1,50,00,000 LPD.  

The treatment system had been closely monitored for the parameters for the 

period of 10 -12 days in September-19 and found the considerable 

improvements in the MLSS growth and reduction in COD parameter. Study 

Reports were reviewed by NTIEM/JMSI and proceeded further with the same 

process. It was found that the data trends for all the three studies were 

coming same.   

Based on the improvements observed in pilot plant study, it was decided to 

adopt the same methodology in CETP all the four batteries one by one. For 

this purpose, the rectification work of one of the Continuous Flow Integrated 

Clarified Activated Sludge System (CFICASS) system battery had been taken 

for maintenance to remove chock ups in the air grids and gravity sludge 

recirculation system. Once it got cleared, the primary treated effluent was fed 

into the system with parallel aeration and addition of biomass from textile 

industry. This filling of primary effluent with additional biomass had been 

done till 29.09.19 and the parameters like DO, COD and growth of MLSS & 

MLVSS were monitored. On 30.09.19, the CFICASS- 2, battery had been 

initiated with 02-05 MLD primary treated effluent for the initiation of 

continuous treatment process and continued for 3-4 days with continuous 

monitoring/ observation of all the parameters. And all the parameters were 

found within the required norms and once the CFICASS got stabilized, the 

flow rates had been increased gradually till 20 MLD and the same 

methodology was adopted for all the remaining three batteries and achieved 

the parameters as required.  



In the meantime, the parallel studies also were conducted for cooling the 

effluent, implementing the fine bubble diffuser, lamella clarifying system and 

mechanical sludge recirculation. All these modifications /alterations have 

been suggested by JMSI through its report to NTIEM. For which NTIEM has 

planned to implement gradually as per site requirements and budgetary 

provisions.   

At present, the CETP is consistently achieving the treated effluent norms well 

within the GPCB prescribed limits since last few months.  

Reports attached for reference.   





Avg 7.2 37.2 139.3 477.9 872.1 #DIV/0! #DIV/0! #DIV/0! #DIV/0! 7.9 29.1 5.3 145 1537 1200 #DIV/0! 8.0 89.8 247.5 212.8 #DIV/0! #DIV/0! #DIV/0!

pH Temp TSS Color COD TAN NO3-N
Phospho

rous

Flow   

(MLD)
pH Temp DO SV-30 MLSS MLVSS BOD pH TSS Color COD TAN NO3-N

Phospho

rous

26-Dec-19 6.80 38.0 112 319 873 − − − 7.37 31.5 4.5 150 1750 1100 − 7.79 178 242 236 − − −

27-Dec-19 7.40 38.0 110 475 930 − − − 7.74 32.0 5.4 150 1620 960 − 7.91 79 233 213 − − −

28-Dec-19 7.40 37.0 123 526 774 − − − 7.88 28.0 5.3 130 − − − 8.10 94 267 198 − − −

29-Dec-19 7.10 37.0 254 602 1070 − − − 7.94 27.5 5.3 150 1370 970 − 7.99 95 295 184 − − −

30-Dec-19 7.11 36.5 168 556 948 − − − 7.84 27.0 5.3 160 1230 1130 − 8.05 107 266 228 − − −

31-Dec-19 7.32 36.0 147 499 804 − − − 8.05 27.5 5.2 160 1540 1390 − 8.11 40 244 204 − − −

1-Jan-20 7.24 37.5 102 439 849 − − − 8.01 29.0 6.2 140 1500 1230 − 8.01 72 226 190 − − −

2-Jan-20 7.42 37.5 98 407 729 − − − 8.04 30.0 5.3 120 1750 1620 − 7.96 53 207 249 − − −

3-Jan-20 7.12 36.5 83 390 752 − − − 8.07 29.0 5.4 160 1100 900 − 8.07 48 199 150 − − −

4-Jan-20 7.47 37.5 129 472 942 − − − 8.05 29.0 5.8 140 1210 1020 − 8.13 102 217 156 − − −

5-Jan-20 7.00 37.0 130 367 674 − − − 8.04 28.5 5.6 120 1310 970 − 8.20 114 222 136 − − −

6-Jan-20 6.82 37.0 102 469 906 − − − 7.89 28.0 5.5 130 1440 1030 − 8.09 70 195 95 − − −

7-Jan-20 7.31 38.0 101 450 814 − − − 5.0 7.96 30.0 5.7 150 1530 1090 − 8.21 68 208 112 2.4 − 3.7

8-Jan-20 7.27 38.5 113 440 804 − − − 10.0 8.00 29.0 6.4 140 1730 1410 − 8.20 112 181 112 1.4 − 3.8

9-Jan-20 7.28 39.0 116 465 936 − − − 10.0 8.10 30.0 6.5 150 2020 1610 − 8.11 34 186 100 3.5 − 3.7

10-Jan-20 7.25 37.0 142 448 903 − − − 15.0 8.04 32.5 4.6 240 2220 1660 − 8.11 24 176 93 − − −

11-Jan-20 7.31 37.5 109 477 734 − − − 15.0 7.79 33.5 5.6 200 2360 2010 − 8.20 25 184 110 − − −

12-Jan-20 7.31 37.0 118 470 837 − − − 20.0 7.89 36.5 5.2 240 2610 2010 U/R 8.06 23 164 146 − − −

13-Jan-20 7.14 37.0 86 414 903 − − − 20.0 7.87 37.5 5.0 280 2870 2290 − 7.96 22 193 98 − − −

14-Jan-20 7.30 37.5 91 434 794 − − − 20.0 7.88 38.0 4.4 280 2770 2240 − 8.05 27 204 128 − − −

15-Jan-20 7.65 37.5 60 331 777 − − − 20.0 7.91 37.5 5.6 310 1890 1230 − 8.01 11 171 114 − − −

16-Jan-20 7.72 37.5 54 344 550 − − − 20.0 8.01 36.0 4.7 300 2830 2310 − 8.20 29 226 128 − − −

17-Jan-20 7.25 37.0 81 406 743 − − − 20.0 7.71 36.0 4.9 310 3080 2660 − 7.71 12 189 96 − − −

18-Jan-20 7.47 37.5 112 403 694 56.9 2.5 − 22.4 7.65 37.5 5.1 320 3210 2730 − 8.03 15 181 134 1.4 3.3 −

19-Jan-20 7.63 36.0 133 512 709 − − − 22.8 7.76 36.5 5.2 320 3340 2590 − 8.06 21 176 111 − − −

20-Jan-20 7.20 37.0 79 358 806 − − − 21.6 7.76 36.5 5.1 430 3390 2570 − 8.01 21 177 97 − − −

21-Jan-20 7.25 38.0 90 385 920 − − − 22.8 7.85 38.0 5.1 370 3470 2770 − 8.05 26 189 118 − − −

22-Jan-20 7.29 38.0 93 432 926 − − − 22.8 7.86 38.0 5.0 380 3770 2990 − 7.58 31 212 113 − − −

NTIEM-CFICASS 1 -  Comprehensive Report

Date

Feed Aeration Sec.Clarifier Outlet



Avg 7.4 38.4 121.6 398.5 771.2 52.1 20.3 15.6 13.2 8.1 37.4 4.6 356 2553 1814 58.5 8.2 54.4 204.1 164.7 18.8 28.7 5.6

pH Temp TSS Color COD TAN NO3-N
Phospho

rous

Flow   

(MLD)
pH Temp DO SV-30 MLSS MLVSS BOD pH TSS Color COD TAN NO3-N

Phospho

rous

30-Sep-19 7.66 36.0 177 436 860 − − − 2.0 8.36 34.5 5.8 70 3220 2440 − 7.99 87 192 136 − − −

1-Oct-19 7.29 36.5 150 423 731 − − − 5.0 8.23 34.0 5.7 80 2100 1240 − 8.07 73 176 183 − − −

2-Oct-19 7.47 36.5 153 429 705 39.1 5.6 14.4 5.0 8.15 34.3 5.3 90 2220 1060 − 8.32 50 164 263 46.6 5.9 4.4

3-Oct-19 7.09 37.0 126 375 638 − − − 7.0 7.97 35.1 4.9 105 2160 1120 − 8.00 87 195 133 − − −

4-Oct-19 7.54 37.5 144 439 848 − − − 7.0 8.18 35.8 5.1 105 2490 1370 − 8.46 38 151 132 − − −

5-Oct-19 7.36 37.0 97 365 655 23.6 15.8 7.0 8.19 36.5 4.9 110 2200 1110 − 8.23 31 168 252 40.4 5.3

6-Oct-19 − − − − − − − − − 8.56 37.5 5.8 110 2140 1040 − 8.66 60 179 116 − − −

7-Oct-19 − − − − − − − − − 8.58 37.0 5.5 100 2140 1160 − 8.48 42 183 106 − − −

8-Oct-19 7.41 38.0 107 392 702 90.0 − 16.9 7.0 7.70 37.5 6.9 100 1930 850 − 8.13 58 196 281 24.0 − 6.8

9-Oct-19 7.36 37.5 83 331 586 − − − 5.0 7.74 38.0 4.7 100 2390 1080 − 7.99 72 211 111 − − −

10-Oct-19 7.45 39.0 86 372 586 − − − 7.0 7.73 36.5 5.2 100 2460 1290 − 8.18 44 183 230 − − −

11-Oct-19 7.45 40.5 116 328 756 − − − 7.0 8.20 38.0 4.6 110 1840 720 − 8.45 22 164 103 − − −

12-Oct-19 7.16 40.0 120 453 855 79.0 − 20.7 7.0 8.17 39.0 4.4 115 1920 830 − 8.19 21 162 106 16.0 − 4.6

13-Oct-19 7.42 39.0 109 410 745 − − − 7.0 8.20 39.0 5.0 120 2300 1110 − 8.29 29 169 143 − − −

14-Oct-19 7.43 40.0 75 302 642 − − − 7.0 8.15 39.0 5.1 145 2010 720 − 8.41 27 183 163 − − −

15-Oct-19 8.12 40.0 91 365 682 − 18.9 15.2 7.0 8.04 39.1 5.7 160 2010 710 182 8.12 35 182 238 − 21.0 5.5

16-Oct-19 7.22 40.5 94 349 622 − − − 7.0 8.01 38.6 5.0 165 4100 1190 − 8.28 30 185 118 − − −

17-Oct-19 7.81 40.0 155 460 610 − − − 7.0 8.20 39.0 4.5 185 2940 1420 − 8.63 44 196 125 − − −

18-Oct-19 7.65 39.5 180 453 801 − − − 7.0 8.02 38.8 4.8 220 2500 1120 − 8.28 34 200 84 − − −

19-Oct-19 7.36 40.0 99 409 656 − 25.2 14.8 7.0 8.13 39.1 4.5 290 2950 1440 − 8.46 40 237 210 − 21.8 5.1

20-Oct-19 7.13 − 85 362 646 − − − 7.0 8.12 − 4.5 315 3120 2350 − 8.27 25 199 184 − − −

21-Oct-19 7.82 − 103 402 796 − 24.8 13.7 7.0 8.16 − 4.5 410 3940 2750 − 8.63 58 221 148 − 20.1 6.3

22-Oct-19 7.32 − 78 341 787 − − − 7.0 8.20 − 4.7 530 3080 1130 − 8.32 27 193 113 − − −

23-Oct-19 7.27 40.5 88 368 735 − − − 7.0 8.18 40.0 4.6 780 1550 670 − 8.33 27 198 113 − − −

24-Oct-19 7.14 39.5 84 400 800 − − − 7.0 8.26 39.8 4.2 500 2620 990 − 8.24 28 199 120 − − −

25-Oct-19 7.28 39.5 80 361 760 − 23.3 14.6 9.0 8.20 39.3 4.5 620 2930 1570 − 8.23 31 204 104 − 24.2 5.2

26-Oct-19 7.52 38.5 82 348 648 − − − 11.0 8.19 39.0 3.9 605 1680 540 − 8.15 39 194 128 − − −

27-Oct-19 7.48 37.0 90 373 736 − − − 8.0 8.18 38.3 3.8 700 2730 1400 − 8.18 36 206 136 − − −

28-Oct-19 7.21 − 68 292 416 − − − 1.0 8.10 38.4 4.6 640 2990 1590 − 8.13 8 180 72 − − −

29-Oct-19 − − − − − − − − − 8.18 37.0 5.3 510 2310 1260 − 8.21 11 182 64 − − −

30-Oct-19 − − − − − − − − − 8.01 36.0 5.5 580 2510 1010 − 8.15 37 192 112 − − −

31-Oct-19 − − − − − − − − − 7.95 35.7 4.5 410 − − − 8.07 52 231 150 − − −

1-Nov-19 − − − − − − − − − 8.37 35.0 5.8 370 − − − 8.27 55 219 172 − − −

2-Nov-19 − − − − − − − − − 8.46 34.2 5.7 340 1940 1360 − 8.61 57 220 220 − 78.6 5.5

3-Nov-19 − − − − − − − − − 8.50 33.9 5.9 350 2160 1730 − 8.40 107 274 261 − − −

4-Nov-19 − − − − − − − − − 8.51 33.4 5.9 390 1800 1360 − 8.53 152 288 195 − − −

5-Nov-19 − − − − − − − − − 8.54 33.0 5.7 510 2110 1320 − 8.53 101 268 205 7.0 88.8 7.4

6-Nov-19 − − − − − − − − − 8.50 32.8 5.3 430 2560 1810 − 8.56 118 251 205 − − −

7-Nov-19 7.56 39.5 129 350 735 − − − 10.0 8.37 32.5 5.4 340 1960 1150 − 8.41 183 276 207 − − −

8-Nov-19 7.41 39.5 125 307 827 28.6 23.9 14.2 10.0 8.23 33.7 4.4 300 1790 1130 − 8.27 181 296 200 6.2 71.6 8.0

9-Nov-19 7.28 40.0 99 277 756 − − − 10.0 8.11 35.4 3.9 240 1920 1330 − 8.40 57 169 94 − − −

10-Nov-19 7.54 40.0 105 275 720 − − − 10.0 8.18 36.0 4.2 205 1590 1050 − 8.52 87 175 126 − − −

11-Nov-19 7.56 39.5 113 348 736 − − − 15.0 8.30 36.7 4.3 200 1540 1050 − 8.53 64 169 120 − − −

12-Nov-19 7.83 40.0 122 347 804 − − − 15.0 8.26 38.3 3.8 205 1690 1310 − 8.52 49 156 117 − − −

Aeration Sec.Clarifier Outlet
Date
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13-Nov-19 7.44 40.5 93 308 849 − − − 15.0 8.12 38.7 3.8 210 1370 1130 − 8.42 40 162 116 − − −

14-Nov-19 7.65 40.0 119 372 777 − − − 15.0 8.14 38.8 3.7 200 1420 1080 − 8.47 47 173 117 − − −

15-Nov-19 7.46 39.0 115 332 770 − − − 15.0 8.16 39.0 3.5 195 1550 1270 − 8.36 52 179 204 − − −

16-Nov-19 7.78 38.5 147 444 705 − − − 15.0 7.91 38.4 3.4 210 2520 2200 − 8.19 54 212 218 − − −

17-Nov-19 7.77 39.5 129 332 739 − − − 15.0 7.92 38.7 3.4 270 1430 1090 − 8.37 54 191 211 − − −

18-Nov-19 7.78 40.0 106 368 909 − − − 15.0 8.07 38.8 3.5 310 1500 1210 − 8.30 53 203 136 − − −

19-Nov-19 7.64 40.0 129 336 713 − − − 15.0 8.07 38.5 3.4 310 1510 1180 − 8.43 51 187 311 − − −

20-Nov-19 7.51 39.5 120 411 668 − − − 15.0 8.07 38.5 3.4 325 − − 11 8.30 45 190 296 − − −

21-Nov-19 7.56 39.0 119 372 714 − − − 15.0 8.08 38.5 3.2 330 1790 1380 − 8.39 47 181 223 − − −

22-Nov-19 7.73 39.5 110 354 702 − − − 15.0 8.13 38.6 3.4 435 1730 1410 − 8.47 50 187 265 − − −

23-Nov-19 7.44 39.5 167 418 770 − − − 15.0 8.18 38.6 3.4 425 2020 1830 − 8.17 49 199 246 − − −

24-Nov-19 7.46 39.0 119 344 726 − − − 15.0 8.11 39.2 3.8 520 − − − 8.26 59 180 228 − − −

25-Nov-19 7.56 39.5 132 381 874 − − − 15.0 8.06 39.0 3.8 545 − − − 8.37 68 194 125 − − −

26-Nov-19 7.48 40.0 174 464 864 − − − 15.0 8.15 39.0 4.9 620 − − − 8.28 57 172 127 − − −

27-Nov-19 7.63 39.5 155 484 793 − − − 15.0 8.13 39.5 4.4 650 − − − 8.40 55 193 142 − − −

28-Nov-19 7.36 39.5 115 323 690 − − − 15.0 8.08 38.7 4.6 620 − − − 8.30 52 177 346 − − −

29-Nov-19 7.34 39.5 120 379 782 − − − 15.0 8.04 38.7 4.9 600 − − − 8.23 58 191 305 − − −

30-Nov-19 7.39 39.0 124 421 686 − − − 15.0 8.09 38.0 4.8 600 − − − 8.17 61 200 136 − − −

1-Dec-19 7.73 39.5 118 343 807 − − − 15.0 7.98 39.0 4.0 560 2930 2260 − 8.46 57 189 78 − − −

2-Dec-19 7.85 39.0 112 343 807 − − − 15.0 7.91 39.0 4.3 560 2960 2390 − 8.35 75 214 134 − − −

3-Dec-19 7.74 37.5 173 548 841 − − − 15.0 7.95 38.5 4.4 680 2860 2430 33 8.27 65 205 200 − − −

4-Dec-19 7.74 37.5 154 483 864 − − − 15.0 8.10 38.5 4.4 690 2440 1970 − 8.16 75 224 232 − − −

5-Dec-19 7.66 38.0 163 498 719 − − − 15.0 7.90 38.5 4.6 500 2430 1890 − 8.29 103 256 241 − − −

6-Dec-19 7.31 38.0 156 434 761 − − − 15.0 8.10 38.0 4.0 600 2730 2270 − 8.15 87 228 178 − − −

7-Dec-19 7.38 38.0 164 366 655 − − − 17.0 7.82 38.0 4.3 790 3420 2990 − 8.21 75 208 143 − − −

8-Dec-19 6.71 37.0 83 347 693 − − − 17.0 7.68 37.0 5.0 650 3450 2960 − 7.88 44 235 275 − − −

9-Dec-19 7.42 37.0 124 444 894 − − − 17.0 7.89 37.5 5.2 480 3840 3420 33 8.18 39 222 143 − − −

10-Dec-19 7.72 38.0 193 532 839 − − − 17.0 7.81 37.0 4.7 560 − − − 8.62 48 240 125 − − −

11-Dec-19 7.19 37.5 167 406 786 − − − 17.0 8.25 37.0 4.8 430 2420 1880 − 8.12 38 207 172 − − −

12-Dec-19 7.55 38.0 126 424 866 − − − 17.0 8.25 37.0 4.6 440 3020 2470 − 8.26 40 205 112 − − −

13-Dec-19 7.42 37.0 147 580 806 − − − 17.0 7.94 37.0 4.6 400 2420 1900 − 8.01 39 212 213 − − −

14-Dec-19 7.48 37.5 140 399 791 − − − 17.0 8.08 38.5 4.6 380 3840 3500 − 8.08 47 216 265 3.5 4.5 5.5

15-Dec-19 7.48 38.5 130 514 785 − − − 17.0 7.98 37.0 4.6 440 4650 3970 − 8.10 44 222 94 − − −

16-Dec-19 7.38 36.5 96 398 747 − − − 17.0 8.01 36.5 4.4 380 4740 4300 37 7.96 49 239 130 5.3 2.7 4.7

17-Dec-19 7.25 36.5 84 366 802 − − − 17.0 7.80 37.0 4.6 360 4510 4030 − 8.00 35 181 126 − − −

18-Dec-19 7.19 35.5 109 417 829 − − − 17.0 7.81 36.5 4.6 350 3480 2890 − 8.12 41 186 140 4.2 2.5 4.4

19-Dec-19 7.34 37.0 174 387 801 − − − 17.0 7.84 37.0 4.6 360 3460 2860 − 8.13 43 192 127 − − −

20-Dec-19 7.31 37.0 115 411 948 − − − 15.0 7.82 37.0 3.9 310 3290 2800 − 8.08 124 293 176 − − −

21-Dec-19 7.26 38.0 113 381 835 − − − 17.0 8.04 38.5 5.4 290 3330 2850 − 8.01 42 198 168 − − −

22-Dec-19 7.37 38.0 123 429 915 − − − 17.0 8.08 38.0 4.1 290 2950 2640 − 8.15 38 187 105 − − −

23-Dec-19 7.42 38.0 90 392 879 − − − 17.0 7.76 38.0 4.3 290 2690 2260 − 8.06 39 194 118 − − −

24-Dec-19 7.16 38.0 93 439 930 − − − 17.0 7.94 38.0 4.9 260 2810 2550 55 8.04 48 223 136 − − −

25-Dec-19 7.12 38.5 97 344 821 − − − 17.0 7.68 38.0 4.8 220 2630 2250 − 7.93 41 199 147 − − −

26-Dec-19 6.88 38.5 93 319 844 − − − 17.0 7.68 38.0 4.4 260 2630 2210 − 7.96 49 211 126 − − −

27-Dec-19 7.40 38.0 122 502 917 − − − 20.0 7.49 38.0 4.7 240 2350 1950 − 7.98 46 213 160 23 − 6.0

28-Dec-19 7.25 37.0 115 501 770 − − − 20.0 7.64 37.0 4.7 270 − − − 8.17 56 291 128 − − −

29-Dec-19 7.11 37.0 329 610 1084 − − − 20.0 7.74 37.0 4.6 300 2730 2430 − 7.97 44 260 100 − − −

30-Dec-19 7.48 36.5 145 483 952 − − − 21.0 7.80 36.5 4.7 290 2520 2350 − 7.99 40 220 134 − − −

31-Dec-19 7.26 36.0 102 462 764 − − − 21.0 7.96 36.5 4.7 300 2490 2270 − 8.06 38 262 124 − − −

1-Jan-20 7.08 36.0 102 439 849 − − − 21.0 8.00 37.5 4.6 300 2940 2620 − 7.97 39 206 118 − − −

2-Jan-20 7.26 37.0 81 380 694 − − − 21.0 8.05 37.0 4.6 270 3220 3020 − 7.95 36 206 254 − − −

3-Jan-20 7.10 37.0 83 398 784 − − − 21.0 7.94 37.0 4.6 320 2700 2460 − 7.93 37 208 179 31 3.2 4.8



4-Jan-20 7.58 37.5 132 466 932 − − − 21.0 8.05 37.5 4.9 290 2730 2460 − 7.99 49 136 123 − − −

5-Jan-20 7.11 37.0 102 407 734 − − − 21.0 8.10 37.0 4.7 360 3130 2740 − 8.03 35 216 140 − − −

6-Jan-20 6.82 37.5 99 440 913 − − − 21.0 7.90 37.5 4.7 370 3390 2950 − 7.91 37 216 112 − − −

7-Jan-20 7.29 38.0 106 465 842 − − − 21.0 7.94 37.0 4.9 360 3290 2970 − 7.94 56 258 129 47 − 5.4

8-Jan-20 6.98 38.0 97 373 800 − − − 21.0 7.78 38.0 5.0 350 3270 2990 − 8.02 69 273 156 47.8 − 6.0

9-Jan-20 7.29 39.0 116 465 936 − − − 21.0 8.00 37.5 5.1 340 3220 2960 − 8.05 42 221 137 37.6 − 4.6

10-Jan-20 7.03 37.0 127 406 878 − − − 21.0 8.05 37.0 4.5 430 3540 3120 − 7.95 50 229 134 − − −

11-Jan-20 7.18 37.5 104 427 707 − − − 15.0 7.89 36.5 3.1 370 3050 2740 − 7.98 47 223 157 − − −

12-Jan-20 7.21 37.0 115 438 810 − − − 20.0 7.74 37.0 4.0 430 3870 3450 U/R 7.92 27 185 182 − − −

13-Jan-20 7.03 37.5 83 390 926 − − − 20.0 7.86 37.5 4.5 390 3730 3430 − 7.86 31 201 120 − − −

14-Jan-20 7.21 37.0 90 417 790 − − − 20.0 7.83 38.0 4.6 340 3400 3170 − 8.00 27 208 162 − − −

15-Jan-20 7.67 38.0 67 343 796 − − − 20.0 7.87 37.5 4.5 390 2990 2450 − 7.83 19 188 170 − − −

16-Jan-20 7.58 37.5 62 321 570 − − − 20.0 8.06 36.5 4.8 360 3280 3050 − 8.19 21 205 139 − − −

17-Jan-20 7.02 37.0 82 326 734 − − − 20.0 7.75 36.5 4.5 330 3280 3100 − 7.77 16 198 110 − − −

18-Jan-20 7.27 37.5 131 334 693 56.9 2.5 − 22.4 7.76 37.5 4.4 330 3400 3270 − 8.09 25 191 106 19.7 2.8 −

19-Jan-20 7.44 36.0 141 456 686 − − − 22.8 7.79 36.5 4.6 300 3190 2810 − 8.05 58 253 162 − − −

20-Jan-20 7.29 37.0 97 409 809 − − − 21.6 7.89 36.5 5.8 390 3370 2980 − 8.08 39 212 132 − − −

21-Jan-20 7.25 38.0 94 407 907 − − − 22.8 7.94 38.0 4.7 350 3430 2990 − 8.15 40 214 138 − − −

22-Jan-20 7.28 38.0 95 416 902 − − − 22.8 7.95 38.0 4.6 360 3490 3170 − 8.09 41 219 154 − − −



Avg 7.3 37.4 110.7 423.9 801.4 56.9 2.5 #DIV/0! 15.3 8.0 36.8 4.8 378 3510 2697 25.8 8.1 45.7 222.8 145.4 25.9 4.8 5.8

pH Temp TSS Color COD TAN NO3-N
Phosph

orous

Flow   

(MLD)
pH Temp DO SV-30 MLSS MLVSS BOD pH TSS Color COD TAN NO3-N

Phosph

orous

1-Dec-19 7.69 39.5 120 410 755 − − − 5 8.45 39.5 5.2 200 − − − 8.57 72 174 82 − − −

2-Dec-19 7.82 39.5 115 363 812 − − − 5 8.52 36.0 4.9 190 2270 1610 − 8.59 88 217 110 − − −

3-Dec-19 7.47 37.5 136 439 754 − − − 5 8.38 35.5 4.6 230 2300 1660 28 8.51 99 233 183 − − −

4-Dec-19 7.58 36.0 132 466 768 − − − 5 8.19 34.5 4.9 230 2220 1540 − 8.31 114 237 215 − − −

5-Dec-19 7.65 38.0 206 491 706 − − − 5 8.20 34.5 4.7 230 2150 1370 − 8.38 63 191 243 − − −

6-Dec-19 7.25 37.5 160 435 786 − − − 5 8.08 35.0 4.1 250 2370 1610 − 8.19 85 182 162 − − −

7-Dec-19 7.40 37.5 164 422 654 − − − 7 8.21 35.0 4.7 270 2890 2170 − 8.26 93 193 137 − − −

8-Dec-19 7.02 37.0 98 416 710 − − − 7 8.01 35.0 5.2 320 2580 1900 − 7.91 28 198 229 − − −

9-Dec-19 7.50 37.0 98 429 883 − − − 7 8.11 35.0 5.2 310 3180 2500 23 8.20 27 194 128 − − −

10-Dec-19 7.81 38.0 130 429 680 − − − 10 8.18 35.0 4.6 360 − − − 8.67 24 202 116 − − −

11-Dec-19 7.31 37.5 120 430 776 − − − 10 8.20 34.5 4.5 320 2940 2000 − 8.15 32 202 200 − − −

12-Dec-19 7.59 38.5 137 444 867 − − − 10 8.31 35.0 4.8 330 2740 1940 − 8.28 29 190 97 − − −

13-Dec-19 7.18 38.0 115 430 754 − − − 10 8.12 37.0 4.6 310 2410 1730 − 8.06 67 194 150 − − −

14-Dec-19 7.35 38.0 140 411 779 − − − 10 8.12 38.5 4.7 310 4100 3310 − 8.12 22 194 184 3.5 3.7 4.6

15-Dec-19 7.46 38.5 122 462 791 − − − 12 8.15 37.0 4.7 400 3900 2940 − 8.12 37 216 117 − − −

16-Dec-19 7.50 37.0 83 393 750 − − − 12 8.13 37.0 5.0 360 4200 3460 17 8.03 30 209 105 13.9 8.8 3.6

17-Dec-19 7.17 36.0 80 357 804 − − − 13 8.07 37.5 5.6 350 4390 3560 − 8.18 27 171 97 − − −

18-Dec-19 7.23 36.0 100 399 843 − − − 13 8.14 36.5 5.6 360 3350 2390 − 8.20 24 164 96 − − −

19-Dec-19 7.39 36.0 126 368 765 − − − 14 8.27 36.0 5.7 460 3580 2580 − − 24 175 94 − − −

20-Dec-19 7.25 38.0 95 390 946 − − − 15 8.08 38.0 5.4 360 3300 2450 − − 46 210 122 − − −

21-Dec-19 7.23 38.0 88 406 834 − − − 16 8.23 38.0 5.6 380 3390 2540 − 8.08 29 184 145 − − −

22-Dec-19 7.49 38.0 149 481 982 − − − 16 8.21 38.0 5.4 430 3510 2650 − 8.15 30 190 101 − − −

23-Dec-19 7.34 38.0 84 383 876 − − − 17 7.77 38.0 4.2 390 3710 2730 − 8.10 40 207 116 − − −

24-Dec-19 7.03 38.0 94 406 915 − − − 17 7.74 38.0 4.7 380 3730 2770 35 8.04 24 200 110 − − −

25-Dec-19 7.07 38.0 107 342 824 − − − 17 7.72 38.0 5.1 400 3710 2750 − 8.08 25 193 136 − − −

26-Dec-19 6.89 38.5 104 364 849 − − − 17 7.68 38.0 4.5 370 3620 2410 − 7.85 33 196 107 7.0 − 5.0

27-Dec-19 7.47 38.0 114 461 932 − − − 17 7.68 38.5 4.4 370 3750 2620 − 8.01 26 491 119 − − −

NTIEM-CFICASS 3 -  Comprehensive Report

Date

Feed Aeration Sec.Clarifier Outlet



28-Dec-19 7.42 36.0 108 564 769 − − − 17 7.70 38.0 4.6 380 − − − 8.24 36 256 114 − − −

29-Dec-19 7.33 36.5 127 554 957 − − − 17 7.60 37.5 4.7 360 3830 3120 − 8.00 50 268 115 − − −

30-Dec-19 7.49 36.0 122 474 811 − − − 18 7.70 37.0 4.9 370 3770 2890 − 8.04 49 234 100 − − −

31-Dec-19 7.27 36.0 100 477 808 − − − 20 7.95 36.5 4.9 380 3830 2960 − 8.08 64 271 134 − − −

1-Jan-20 7.09 36.0 83 393 804 − − − 20 8.06 37.5 4.8 660 4100 3130 − 8.06 70 232 160 − − −

2-Jan-20 7.19 37.0 78 388 642 − − − 20 8.04 37.0 4.8 390 4480 3440 − 8.01 29 209 218 − − −

3-Jan-20 7.11 36.5 72 378 714 − − − 20 8.05 37.0 4.6 420 4000 2930 − 7.94 27 201 182 38 3.4 4.4

4-Jan-20 7.39 37.5 117 489 870 − − − 20 8.03 37.5 4.8 460 3720 2710 − 8.01 24 199 114 − − −

5-Jan-20 6.85 37.0 131 343 694 − − − 20 7.96 37.0 4.8 420 3920 2920 − 8.05 26 200 156 − − −

6-Jan-20 6.83 37.5 103 441 874 − − − 20 7.87 37.0 4.9 410 4190 3080 − 7.89 34 215 94 − − −

7-Jan-20 7.26 38.0 97 442 799 − − − 21 7.90 37.5 5.3 510 4450 3370 − 7.95 65 289 132 26 − 6.8

8-Jan-20 7.27 38.0 109 442 828 − − − 21 7.81 37.5 5.2 460 4150 3290 − 8.00 95 342 176 42.1 − 8.4

9-Jan-20 7.30 38.5 126 483 928 − − − 21 7.84 36.5 5.0 400 3810 2980 − 8.07 91 339 222 50.7 − 8.1

10-Jan-20 7.12 36.0 138 451 872 − − − 21 8.07 36.5 4.7 500 4040 3090 − 8.00 70 294 227 − − −

11-Jan-20 7.18 37.5 115 445 719 − − − 15 7.76 36.0 2.8 510 4020 3330 − 8.04 79 326 276 − − −

12-Jan-20 7.25 37.0 114 451 801 − − − 15 7.82 37.0 3.6 600 4250 3360 − 7.99 46 223 228 − − −

13-Jan-20 7.16 37.5 84 412 866 − − − 18 7.84 37.5 5.3 460 3780 3030 − 8.02 23 197 115 − − −

14-Jan-20 7.19 38.0 81 409 775 − − − 18 7.92 37.5 4.5 420 3500 2880 − 8.14 20 192 124 − − −

15-Jan-20 7.63 38.0 52 318 758 − − − 20 7.80 37.5 5.5 450 3890 3080 − 8.06 14 168 135 − − −

16-Jan-20 7.69 37.5 53 320 555 − − − 20 8.08 36.5 4.7 300 3070 2610 − 8.16 22 195 110 − − −

17-Jan-20 7.26 37.0 82 401 737 − − − 20 7.83 36.5 4.7 330 2950 2670 − 7.70 17 198 110 − − −

18-Jan-20 7.47 37.5 121 412 710 56.9 2.5 − 22.4 7.84 36.0 4.7 350 3260 2900 − 8.06 31 202 148 26.2 3.3 −

19-Jan-20 7.60 36.5 143 515 734 − − − 22.8 7.78 36.5 4.3 330 3390 2780 − 8.07 60 257 158 − − −

20-Jan-20 7.24 37.0 93 396 829 − − − 21.6 7.87 36.5 4.5 370 3560 2880 − 8.09 60 253 144 − − −

21-Jan-20 7.32 38.0 101 416 930 − − − 22.8 7.97 37.5 4.9 440 3550 2890 − 8.10 44 219 146 − − −

22-Jan-20 7.35 37.0 102 428 894 − − − 22.8 7.96 38.0 4.7 460 3680 3360 − 8.10 38 222 168 − − −



 

 

Annexure D 



Annexure D 

Sr. 
No. 

Name of Industry Action taken Date of 
Action taken 

1 M/s. Jay Ambe Textile Show Cause Notice 02/12/2019 
 

2 M/s. Siddhant Fashion Pvt Ltd  
(old name :V.R.Polyfab Pvt Ltd.) 

Show Cause Notice 03/12/2019 

3 M/s. Kali Dye Chem Private Limited Show Cause Notice 04/12/2019 
 

4 M/s. Shyam Corporation P. Ltd.  
(old name: Shyam Textile Mill) 

Show Cause Notice 04/12/2019 

5 M/s. Aarvee Denim & Exports Ltd ( 
Unit - II ) 

Show Cause Notice 04/12/2019 

6 M/s. Weizman Ltd Show Cause Notice 21/01/2020 
 

7 M/s. Narol Textile Infrastructure & 
Enviro Management 
(ATPA Swarnim Gujarat Enviro 
P.Ltd) 

Improvement Notice 23/01/2020 

8 M/s. Roop Textile Mills Notice of Direction u/s 33 (A) 
of Water Act-1974 

07/01/2020 

9 M/s. Roopali Dyeing & Printing 
Works (Unit I) 

Notice of Direction u/s 33 (A) 
of Water Act-1974 

10/01/2020 

10 M/s. Bhagyoday Fabrics Notice of Direction u/s 33 (A) 
of Water Act-1974 

10/01/2020 

11 M/s. Jayesh Tex Fab Pvt. Ltd Notice of Direction u/s 33 (A) 
of Water Act-1974 

21/01/2020 

12 M/s. Roopalee Dyeing & Printing 
(Unit II) 

Notice of Direction u/s 33 (A) 
of Water Act-1974 

30/01/2020 

13 M/s. Shivco International Pvt. Ltd. Notice of Direction u/s 33 (A) 
of Water Act-1974 

31/01/2020 

14 M/s. Sinhal Brothers Closure Direction u/s 33 (A) of 
Water Act-1974 with 15 days 
effect 

24/01/2020 

15 M/s. Roopalee Dyeing & Printing 
(Unit III) 

Closure Direction u/s 33 (A) of 
Water Act-1974 with 15 days 
effect 

31/01/2020 

 



SHOW CAUSE NOTICE Guia.at Pollution Control Eoard
Paryavaan ghaYan, gector.l0/A

Glndhln g.r - 302010
azx275arcBID:

L€gallD

ACT : Alr , W.ter Sho* Csuie Noticc DATE I O2ll212|l9

WHEREAS, lhe Officials of the Gujarat Pollution Control Board (hereinafter referred to as the Board, in short),
conducted inspection on I l/l0/2019 in order to veriry the statements made by you itr your application for Consenl to
Operate under the Air, Water Acr / to asce(ain the Compliances ofconditions specified in CoDsFnt Order.

WHEREAS during the inspection it was observed thati

Rersop :

l) Approx. 8-10 MT ETP sludge was observed during visit. 2) AR ofsample coll€cled fiom fi.Eal outlet ofETP foutd
exceeding pcrmissible nomls

NOW THEREFORE, in exercise ofthe powers veslcd with this Board
UDder Section 33(A) read with section 25125 of the Wate(Prevention ard Cotrtrol of Pollution) Act, 1974
Under section 3l (A) read wrth section 2l olthe Air (PreveDtion and Control of Pouution) Acl, 1981

notice is hereby served on yoq to show cause E.lthin I5 days from the date ofrectipt ofthis show ca[se notice in
view of the non compliarce observed above and why legal action should not be iritiated as p€r the prcvision of the
AcLs which may include rejection ofyour application and suspmsion/ closure ofyour unit.

f,'or .trd on beh.[ of
Gujarlt Pollution CoDtrol Bo.rd

Rrjesh PirErr, EE
NO: SCt{d18720 . 0ZlZ20l9
Jay Arnbe Taxtls,
Plol l{o: Phe& No:, OPP: SHREE GOVINO SYITHETICS,
SHAHWADI,NAROL,
AHMEDASAO,
Olrt : Ahmed,.b€d-V.tv., Tal : Ahmed.bad-Vatya, SIDC : arol
Phon. : 9ogge?9670

COPY TO :-

The RO Head(P.C.B.), Ahmedabad-Vatva

With a re4uest to carryour monitoring and send fte dc(aited I.R. & A.R. for the sample collected to this oflice
immediately.

Prioted On : 02/1212019 I - Through xCN NIE



SHOW CAUSENOTICE Gu,iarat Pollullon Coinrol Board
Paryev.ren Bh.van, S.c{or-1 0/4,

Glndhlnagar - 382010
ztm27$PCB ID :

L€oEl lD

ACT : Witer Show Crlr3. Notlce DATE | 03ll2l20l9

WHEREAS, the Olficials of thc Gujarat Pollution Control Board (hercinafler referred to as the Boad, in short),
conduoted in$pection on 09/10/2019 in order to verify the statements made by you iD your application for CoDs€nt to
Operate under the Water Act / to ascertain the Compliences of ConditiorN specilied in Consent Order.

WHEREAS during thc inspcction it was obseded that:-

Reraotr :
( I ) Dunng inspectiotr it was observed that the foundation srructure of the teniary treatment was foutrd broken hence tt
wls not operational.
(2) DurinS iDspection flow wa-s observed as 102 ElJ,TIr, uDit is operatilg fte discharge pump at 8- l0 Hrs/Day.
Looking at puEp discharge it tums out 816 to 1020 KID which is higher tlan permissible 430 KID wastewater
discharSe.

(3) During inspectiotr one feated wastewater samples was collected from the final oudet ofETP. Result of the sarne
ar€ BOD 89 mg/l (30 mgn), COD 222 mgn (100 ms,a), mS 3872 trl8/l (2100 mgn), Color 150 Pt.Co.Sc. (100
Pt.Co-Sc.) which is higher thaa permissible limit.

(4) Unit has not replied to specific instructions giveE at lhe time ofvisit

NOW THEREFORE, in exercise ofthe powers vcsted with this Board
U er Section 33(A) read with section 25126 ofthc Water(Preventror and Control ofPollution) Act, 1974
notice is hereby s€rved on you, to show cause wirhin 15 days from the datc ofreceipt ofthis show causc notice in
view of the non compliance observed above and why legal action should not be initiated as p€r the provisioD of the
AcLs which may include rejechon ofyour apphcation and suspension/ closure ofyour unit.

For and on beb.lfof
Gujamt PollutioD Cortrol Bosrd

R.jesh P.rmrr, fE
l{O : Sct{628?87 . 03112019

V.RPolrab Art Ltd.,
Plol }{o: Phe3.llo:, 162, SAUPUR - GOPALPUR,
PIRAI{A ROAD,PIPLAJ,
AHTEDABAD,
Dl.l : Ahmedabad-Vatva, Tal : Ahmedabad-Vsw., SlDc
Phon. : 9879273&12

Narol

COPY TO r
The Ro Head(P.C.B.), Ahmedabad-Vatva

Prlnted OD : 03/1212019 I - TtEuth XCN trrE



With a r€quest to carryout modtoring a-od send the delailed t.R. & A.R. lbr the sample collected to this office
immedistely.

PrlrtdOr:03/1212019 2 - Thmugb XGN l[rE



SHOW CAUSE NOTICE

PCB ID:

Logal lD

Gular.t Pollution Control Board
P.ryav.ran Bhavan, S.clor-i0/A

Gandhln{Er -382010
zx2:x2?$

ACT : w.t r Show Crlrs€ Notice DATE I 04ll2l20lg

WHEREAS, the Officials oftbe Gujarat Pollution Confrol Board (hereinafler refened to as llle Board, itr short),
conducted inspection on I l/10/2019 in order 10 verify the stateme[ts made by you in your application for Consent to
Operate under the Water Act / to ascertain the Compliances of Conditions cpecifred in Consedt Order.

WHERIAS during the inspcctron it was obscrved that:-

Rersor :

(l) Analysis ofgrsb w sample collected shows BOD E3 mgn (30 mgl) which exceed$ presrribed limits ifl CCA.
(2) Unit has TFH (1000 U) for which it has not obtained CTE/CCA amendment fiom thc Board. (3) Gencrated
wastewater ftoE the matrufacturing process is sent through chanrcydrai[ ro commotr ETP ofM/s. Akarshok Paridhan
(rcB ID :- l0l6l), M/s, Sundarludar Agarwal (PCB ID :51658), t"rs, Ankita Texlile (PCB ID: 51649) locared on
tie back side of tbe plant which is a violalion of CCA. (4) Magaetic flow meter is also not observed at fioal outlel of
ETP,

NOw THEREFORI, in exercise of ihe powers vested wifi this Board
Under Section 33(A) read with section 25125 ofthe Watq(PreveDtion and Conhol of Pollution) Act, 1974

notice is hereby served on yoq to show cause withi[ t5 days from the date ofrec€ipt ofths show cause notice in
view of the non compliance observed above and why letal action should not be hitiatEd as per the provisiotr of the
Acts which may include rejection of your application atrd suspeNiorV closure of your unil.

For and on behalf of
Guj.r.t Pollution Control Borrd

Rsjesh Prrmrr, EE

ilo : SC}{-5'I9016 . 0{12019
X.li Dyc Ch.m P.ivde Limlt d,
IEZ'|. Plol l{o. 3, Akarshak P.rldhen xill Compound,
Opp. Bal Hanum.n lilll, BrH: Ansnd lndu3trlll Ertate, Shahwadl, Na.ol,
AHMEDABAO,
Ol.t : Ahm.drb.d.Valva, Tal : Ahmedabad.VatE, SIDC : l{.rol
Phone : 0902/1090156

COPY TO :-

The RO Head(P.C.B.), Ahmedabad-Vatva

With a request to carryout monito.ing and send the detailcd l.R & A.R. for thc samplc collecled !o this office
immediately.

PriDt€d Otr : M/12l2019 I - Tnmugh xGN NrE



TI Guiarat Pollution Control Board
Paryavaran Bhavan, Sector4 0,A

Gandhlneglr - 382010
23;2:2:275.rcBID:

L€gEl lD :

WIIEREAS, the Olficials ofthe Gujarat Pollution Control Boa.rd (hereinafter refened to as the Board, in short),

conducted insp€ction on 14/08/2019 in order to veriry the statements 6ade by you iD your applicatioD for Consetrt to

Operate under the Wat€r Act/ to ascertain the Compliances ofconditions specified in Co$eDt Order.

WHEREAS during the rnspection it was observed thar-

Rersop :

(l) During inspection treated waste water samples was taken from the final outlet ofETP for fr[ther analysis.

R€sult of the sa.me was BOD 77 mg/l (30 mg/l), COD 234 mgll (100 mg^), Color 150 Pt.Co.Sc. (100 Pt.Co Sc.)

which are higher than permissible limit. (2) Unit has trot complied to speciflc hstsuctions given at the ti.ne ofvisit.

ACT : Wrter Show Crule Noticc DATE I lH,ll2l20l9

NOW TmREFORE, i! exercise of lhe powers vested with tbrs Board
Under Section 33(A) read with section 25126 of lhe Water(Prcvcntion and Control of Pollution) Act, 1974

notice is hercby served on yorr to show cause within t 5 days ftom the date of receipt of this show cause notice in
vi€w of the non compliaace observed above and why legal action shoutd not be iDitiated as per lhe provision of the

Acts which may include rejectioh ofyour apPlication and suspension/ closure of youJ unit

For .trd otr bchrlf of
Gujrr.t PollutioD Control Borrd

RsJesh P.rmrr, EE

}{O : SCt{629067. oaJlz2olg

Shy.m Co.poration P. Ltd. (O.N.Shy.m Textil. tlill).
Plo( o: Phas. l{o:, m9,B /H : I{AROLCOURT,

AROr-
AHXEDABAD,
Dl.t I Ahmodabad-v.ty!, Tal : Ahmodab.d-Vetva, slDc : Narol
Phono : -

COPY TO :-

The RO Head(P.C.B.), Ahmedabad-Vatva

With a request to caryout mo torhg aDd send tle detailed I.R. & A.R. for the sample collecred lo this oflice
im6ediately.

Prirled Or : 0.1/1212019 r - ThrougD xGN lllrE



Gula6t Pollullon Control Board
Paryavaran Bhavan, Sactor-'l UA,

Grndhinrgar - 3&1010
2t2znSPCB ID

L€gal lD

ACT : Wrter Show Cruie Notice DATE |M Zn0l9

WHEREAS, the Ofllcials of the Gujarat Pollution Control Board (hereinaller referred to as the Board, iD sbort),
conducted inspection on 24109/2019 ln ordcr to verify the slatements made by you in your application for Consent to
Operate under the Water Act / to ascertain the Compliances ofconditions specified i! CooseD! Order.

WHER€AS during thc inspection it was observed that:-

Rerson :

(l ) Unit has discharged (@ 610 m3/day of waste water ir to the CETP for which
ulit is having consent for the 540 m3/day only. (2)Unit has provided sewage pipclhe from all over the premises
which is contrected
to the sewer line of Ahmcdabad Municipal CorporatioD, wrthout pemission of thc Board.Unit is haviDg consent for
the discharge in to the septidsoak pit within premises though utrit is discharging the sewage in to thc AMC sewer
linc (l)Unir was also insructed to provide sTP for the sewagc gcneEtion
Iiom the lactory premiscs as @ 550 workers are working in the unit.

NOW THEREFOR-E, in exercise ofthe powcrs vested with this Board
Under Section 33(A) rcad with section 25126 of the wate(Preveotion atrd Contsol of Pollution) Act, 1974
notice is hereby served on you, to show cause within 15 days ftom the date ofrec-eipt of this show cause notice in

vlew of the non compliance observed above eDd why legal actio! should not b€ initiated as per the provision of the
Acts which may include rejection of your application and suspensior/ closure ofyour unit.

For itrd on beh.lf of

GuJarrt Pollutlon CoDtrol Bolrd

Rrj€sh Parmrr, EE
}JO : SC[629m8 - Oatlz20'19

Aarvee Denim a Exporb Ltd ( Unit -li ),
PLOT NO:108/ 2, VILLAGE: RA IPUR,,
OPP : C.l{. CHURCH, NAROL,
AHiIEDAAAD,
Dbt : Ahmodabad.Yetv., T.l : Anmedeb.4vatva, SIDC
Phon. : 9t7959791r7

Narol

COPY TO :-

The RO Head(P.C.B.), Ahmedabad-vatva

With a request to carryoul mo loriig aod seDd the detriled l.R. & A.R. for the sarnple collected to this olfic€
immediately.

Printed Otr: (X/lZ20l9 I -Throuth XGN N C



w\t7z
GPCB

GUJARAT POLLUTION CONTROL BOARO
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone : (079) 23222425

(079123232152
Fax : (079)23232156

Website : www.gpcb.gov.in

R.P.A.D

SHOW CAUSE NOTICE

WHEREAS you are havin8 indusrral plant tocared ar ptor No
road. GIDC,Narot, Ahnredabad 182405

241,2J2. Narol varva

AND WHEREAS rhe Board officials had vrsired your ul|ir on 221081019 wirh
.eferenc€ to routinc monitoring and ir \ras obseryed that:

. DuriDg visil @ lO-15 MT E'I p studge is found stored in rhe llaz.rdous waste sroraEe

. At the ttm€ of usp€ctio,r trealed wasle water discharge flow lare is arcu[d 70 Ntj/Hr
considering I6. l8 houE of average discharge pcr day unit is discharging treared wasre
waler approxirna(ely arouM I I20 KUday which is considerably highei th-an thc conscnr
quantilv of rrealed waste water discharge _ 598 Kt_/day obbnreJ hy thc unjt.. Arulysis Repod olsampte colle.red frorr finat otrrler of ETp shows BOD:19 nrgl (>10
mEL), COD: 122 mg/L (>l0O mg/L) ErceedrnB rhe orms prescrrbed inCCA

In view oflh€ above, yor.r are called upofl to sho\r cause withrn l0 days why lcs t
a!'tjon should oor bc i iriared againsr yor:r industru till conrm\eni g ,r,. ,,",1ri,,,,"'.,, ,,,"water Pollutlon (prevenlion and contror) Act r974, Air porurio,r (ireverriron and t--(rnnntl
Act - Igtl ard Hazardous and Orher W6ste (Managcrnent and Tmnsboundary Moven,enrl
Rules - 20I6 of E J im lnent (proteclion) Acr _ 19E6.

Io], n bcl'nllof
Guj.rar Polluti nlrol tlorrd

,t"tr
N0: GPCB/NU€i-sJ tzytDt 14143t

Irrucd to: 
^ 

?
M/s. Wei4fur'n Lld,
Ptor Ntif4u42,
Nrrolgitvr rord, clDC-NIrot,
Aqldrbrd 38210s.

Parn'nr)
EnvironDr€nlal Erginr(r

Darc

Clean Gujarat Green Guiarat

-D
*.i-

oo
lSGgOol-2009 & lsol400l - 2004 Certif'ed Organisatioo



w\t7z
GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone : (079) 23222425

(o791 23232152
Fax : (079) 23232156

Website : www.gpcb.gov.in

RP.AJ'.

IMPROVEMENT NOTICE

WHEREAS you arc having e Common Emucnt T]latnc,rt pl6! (CETP) for th.
tre.Enetrt of industi.l wrst wat€r locatrd at 3{Priti Gprpur, pir.trs Sfi.g. FrrD Aft.,
NGrr Arhd Eedtt Fourdrtior, qlrlprr, Narol Abmed.b.d,

AND WHEREAS the Gujdat Polturiol Contiol Board has granted you Consoli&ted

Con&nt snd Authorizrtion (CC & A) undcr the provisions ofthe Enviro nent8l ActyRules by

its CoNGnt fucr No. WH-89125 dat€d 0l/l1,201? whioh is valid np to 22ltODW2 fot the

Eerleer{ ofindustsisl wasto wrtcr subjcrt to tho oonditions lnerltioned therein.

AND WHEREAS dEing rhe insp€ction of your CETP on 3oli.2n|l9& tStOlf2OZO

uodlr Scotion -23 of the W.ter Act, 1974 by tle ruthorized offioer of the Borld it h&s been

noticrd lhst:

(i) SCADA display was oot in opGration henc€ €xact qurntity ofwaste water re.riv€d and

dischsrgc cauld not be vcrificd

GD Wsst€ w8t€r rc€@tion ond dischalge higher than pfinittrd as pcr the order dated:

t3lt2t20t9.

(iiD Sludge caDyeyins sy$trm is rct operutional snd or y four Solar Sludge Drying systm

wcrc found in operEtion during visit,

(r, Inlct and Oudet flow mct€r was not working.

(v) OPtiql Fiber Net ftq+ SEEps to Centlal SCADA system was not conn€ct d.
n---(vi) Alrllylis Roportpth€ fmal outld of fte CETP shows BOD-72 mgtL (>30 mg/L),

\f
Chloridc-l4s8bvL (>1000 mg/L), TDS-4142 mg/L Q2100 mg/L) and Sulphidc -7.7

Ey L (> lFyL) crrc.€ding the prescribcd noms.

ISO-9001-2008 & lso-14001 - 2004 Certined organisation

CEQMS st thc fila.l orrtlct of CETP is displaying .natic r€sults.

CETP has yet not providcd scparat€ sludgo stoEgc shcd.

(vii) 820 MT sludge is fouod ctored and also arcund 5050 MT of sludge is

lying on open land (p6cca floor) wilhin th€ prcmises near mono b.lt prcss

(viii)A

.(fr
Clean Gujarat Green GdP



NOW THEREFORE fhc Board Foposca to lake neEess.ry action and tEply within 07

days tom the rcccipt of rhis noticr and $bmit action raken report, if you fail to make

reFlserfalion / exphn8tion / r€ply within s given psriod, th€ Bord will b€ conrtrahed to trkc

legal aaion which may pl.as€ b. not d.

For rnd or b.Lrlf of

Gnjrr.t Pollution Borrd,

(R.je.hkuElr Prrmor)

Etrvlronmetrol Elginoer

NO: GFCB/ABD-NL-CC,1,.232(O flDr 342{,#Drae!

I'amd to:
vMA. N.rol Tenilc hfrrltruct!rc & Elvll! MtrrgeEert,

(Old N.uc: ATPA Sw.rnltn G!i.r.t Etrvlro hrt Ltd),

3#P.iH, Gyupur, Pimra S. rge F.rm ArEt
N..r ArlErl Eerlth Foutd.tior, Gy$pur,

Nrml, Ahn.d.brd -382 405.

CoEv tol

Thc Rrgional Ofrcc,

Ahhcdsbad (E st)...To r61{}"ucr vigilant monitoring and scnd complianc,€ rEpon.
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w\t7,

\o cE oF otRHcrl0N uNDER SECTIOI JJ(i) OF t'llf, w^lER (nREVf,BTIO\

aiYD CON IROL Ot POl.Lt rlON) A(:r- 197{ ( I l1:RE!:!,1FT};R l{Lf }:lrRf,l} I o As 'l ll E

.rvATER A(',t') AS AMtjNDED l Rolll TlMc T(' TItlt:.

\llERt:As lar orc having In indunriil plnnl lbr llN na ufnclurrrr+ L1i D)\'in! Prirlrn_{ 't
F;rnhing oiCldh ,!l Pltn 

'n'. 
I lO. N.r('l lsanpur. Nil\ll. Ahnre(l b{d- lE2l45'

ANI) \\'HLRtTAS lllc Currral Polltrlrm Curhal Insrd lrar grx rcLl tou ('!r\olrl r"J

Lor'\.nr ard Aull',url/:rron l(C & .\l uN!.r llr plo\i'io1\ uL'Ue I 'tr nrnr''n:il lllt llsLes hl i'(

Corsenr Ort!,r :'lo AlryH'g+lE dalrJ t2rc9n0t7 *a:id ul h lv06,,20'12 r'or rhe nr ulatrtLrd o'

nh'vc rrid F(xlucl suhiccl lL! lht condilions rnenliorlcd

A!.lD u'tlLRcAS during rhc n'spcclion of 16112/201''' ttnder Secri(nr ll ol rh! Nalo A'r

h-\ llr ruthorizcd olli!€r ol lhc Board h ha( h.r:n noliftd lhnl'

i. .\n l)\ls rdpon or ilmPl( coll.ckd fR'nr lirrrl oul '( ol l:ll' !hn$\- EOll 16l nr! I '

COt;: 196 
'1U/1. 

snd TDS a1l5 rn8' l. lvhich nru hlslxT rlBn trinnisrrhl! linrrl

ir Flo$ Inet(r tnolidcd t fiIuloullel Pip(lin. lvirs [orDJ nol in $orl'irrt

iir. I,\olnU Io Pn\ iJ(',i po mP cnPn iry nnd olrlrrberi ol'lr'rh ol PuntP r'ltLr3Irorr' \li'.hnrs: ('r

wr\rc Naler quitnil\ higher lhan ccn qrhnrir\ (BU x I l-))'

NO$ THeRLfORIi Boid ProFo{' lo issrr( tlirJtri(nrs un(isr S'cli(rn ij(l rol'Ilri \\ rrrt

t l(, fn'hib11)on ti(rn thc nB(ulaciunns ol'dho\e tah!Pr(\lucls

l. 'lo clo$ rh. op.Eli tll ofrour rndu\trEl planl on ll\('abot( trlenttond 5il( I'l clnDpl\itrt

(orl..rltd1 cor ill(r r\'
i. To dirrcr r[c L'cnccm,:d aILIIN L\ kr rr0P rrpp ] or'ric'lricil! trnr! r:rlr'r rill Ihrl trme'

.1. lo (orrDl) lilr dlt alx*e lrti(l obsor\'rl'on

Clean Gujarat Green Guiarat

GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 3E2 010
Phone : (079) 232?2425

(07s\ 232321s7
Fax : (079) ?323?156

Website : www. qpcb gov.in

Yo'r itrc lEl€by dirucl€d !o rcpl) wrth rrsp'u lo abulc pnirrls wfhin li da)! on Nc(it'l ol

lhir tlolicr ol dir.t(n r inil rg lo \hich dir.llions as proBii.(l ahol'e qill ht dee'n< l'r h('pass€J

\t ilhrrul r_lrrlhl' rtrcftlrc€ l.r ) r,rr. 
Iorqrd on trbrttot

Guiurtt l'I.tllrrlhl ontrol Bortd(l
Jro tntjenrHrrntr Parmrrr

,.t" ].nrimnllr.trtil E gin.tr
\o: u PC B/A B l}ftl\..(:c { 'J(u3 vl D: ll.lrJ' D.lc:
llslcd lo: . \"

u--rlllffi p t'(iltc Mith,
Pk'r no J]O '
fiarol l-{i\'ur. \.'rol.

^h 
(dibrd- Ju{{s.
b'

-o

d
ISO.S01-2008 & ISO14001 - 2004 Certified Organisahon



GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone : (079) 23222425

(079l.23232152
Fax : (079) 23232156

Website : www.gpcb.gov.in
GPCE

BY RP.AD.
NOTICE OF DIRECTION UNDf,R, Sf,CTION 33(A) OF THE WATER (PREVENTION
ANI' CONTROL OF FOLLUTION) ACT-Iy,4 (HEREINAFTER, NEFTRRED TO ASTHE
.WATER ACT) AS A.iIENDED FROM TIME TOTIME.

WHEREAS you art having an indusaiel plarr in lhe mrne of lwi. RooFli dy.ln! &
Prbai.S Worlq (Urh: I) locarcd at B . lntcmrlioril Hoa.l l!.rprr Ro.G N.rol
Ahmcdahd for r8nufacturing of proccssing of printing of coflon cloth.

AND WHEREAS drc Gujalat Pollution ConEol Bo.rd has Sranled yo'r Consolidated

CoN.nt and Au$oriation (CC & A) und€r $e provisions oflha Environrnenhl Actifr.ules by irs
Consent O.der No. AwH-81200 d^tA 20/1?,2016 which is valid up ro 13/094020 for lhe

msnufxtuE of aborr said producl subjecr to the condilions mcnlioned therein.

AND WHEREAS durinS the insp€ction of your industrial plent on l6/12D019. und€r

S€clion-23 ofdie Wa&r Act by $€ aulhorizEd omcer oftlE Bo6rd it has bcen notic.d that:

l. Analysis rcpoa of trEared wEsl€ watcr ssmple collcclcd from lhe final ourlet of ETP shows

BOD: ltt mg/l (>30 ngn), COD: 855 mg,{ (> 100 mg/l), pH 10.?a (>6.5-8-5) snd TDS 4075

mg/l (> 2100 mg^) which ar€ highcr than permirsible limils.
2. I-@king to provided pump Epscity and numb€rs of hours of pump op€rarioE disaharBe of

wlnE wstEr qusntity is higher rhan CCA quantiry @ 107.50 KUD (i.e. 51.750 KUD of
Roop&li Dyeing & ftintine work & 51.750 KUD R@palcc Dycing & Prinling (Uni! ll).

NOW THEREFORE B@d proposes io issuc direcrions under Section 3l(A) ofthe Wster
Act- I 974 es under:

L To Fohibit you iiom the rhanufactu;ng ofabove sail p.oducls.

2. To closr r.h. Aetalion of your industrial planr on th. abovc mernioned silc till complying

consanted cor ilions.
3. To diEct th. conc.m.d luthonty ro srop supply ofelecrricity and water tillthal me.

4. To comply uidl^&ovc mcnrioncd obsewations.

su
YOU ARq{EREBY dlr.cEd ro reply \rilh complain ofpoints wifiin l5 days on rcceipr

of f|is nodc! o{Rtltrtion failinS lo which directions as proposed above will be deemed to b€

pa3s.d wirhol&QlttE refeEncc io you.

For 14otr b.hlf of

-$' Guirfr. Pollutioi qrrlml Eorrd

+G.?' -ilr--o+ (RrJ6hkun.r P.rm.r)
,d Onvlrorm.nt l Engh.er

-b'

J Clean Guiarat Green Guiarat
" tscsol-2mg a lsG.l,lool - 2004 cadifi€d organisation



No: c FCB/A BIyNUCC A-t2t(2lAI}, 13444 D.l!:

lcdclo:
. ,,fi/r Roop.li dy.itrg & Firtlng worltl, (Unil: I)
" Btlr. lotnrtfumt ttot l, tlsrprr Rrd,

N.mL
Ahn drt d 342 ,0:i.

^o
-(rY

",$\

+o
_b

-t*
<,4

o'

ci'

.b'



ffi\t7z
GPCB

BY R.P.A.D.
N(IIICC OF DIR.ECTION UNDER SECTION ]II(A) OF THE T ATER ON.EVENTION
ANII COI{TROL OF FOLLUTION) ACT-1974 (HEREINAFTER REFERREDTO AS THE
.}YATER ACT') AS AMENDED FROM TIME TO TIME.

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone : (079) 23222425

(o79) 23232152
Fax: (079)23232156

Website : www.gpcb.gov,in

5 d!y! on Ecript
b€ deemcd lo b€

WHEREAS you arE having a, industrial plan( in the n8me of M/s. Bh.gyodry Frbrics
lo.rtd d B/t. Bhrirrr.rlh Proaaas, Pirlei Pir.D Rord, NrroL Almdrbd fo.
manufrcturing of dyiDg & finish ing of clolh.

AND WHEREAS th. cujarat Pollutoo Connol Board has grantcd you Consolidrrcd

Corlserl nd Aulhorh.tion (CC & A) undcr fie provisiorE of dE Envimnmenlal AcrrRules by ils

Consent frE No. AwH48l54 dated 06,092017 which is vilid up to 22nrl2022 for lh€

Eunufaalurc of rbov. sid prodEt subjccl to thc coiditions mcnriorEd lhdEin.

AND WHEREAS drning th. insFmon of lour iDdu5Eiel plsnt on 1d12,2019, under

S€ctio{F2l of thc watr Act by thc su$orized officer of the &)ard ir has bacn not;ccd that:

L Anrlysis l€pod of tlprted wacl€ ,ffiler sample collecled flon the final out et of ETP sho*s
BOD:71 lrltn (>lO mg4), COD:2Ol mg, (>100 mgl).nd TDS i39a mg/1 (> 2100 ngl)
e,hk* !.c high€r dEn pcrmisliblc lihils.

2. taokiflg to prDvidrd pun1p ctDlcily and numbcrs of hotrs of pump operarion, dischatSt \rt.ll.
wltcr qlErity is higtEr hm CCA qurnlit-r (40 KLD).

NOW TTIEREFORE Board proposcs to issue dirEsions uIld.r S.ctjon lf(A) of the \lalcr
Act- I 974 ei udcl:

I- To prohbh you f.om thc manufactu ngofabova said prcducrs.

2. To clm 0E op€rstixr of,volr iDdustrial plant on thc nbove m€nlioned sit lill aampl.ving

coris.ntcd conditidls.
3. To dil!.l th€ conccnrd aufio.ity 0o slop suppl) ol ele.Eiciry rnd uater rill thri t;mc
4. To cornply with ahovc m.ntion€d abs.rvations

vou o-nr uqporv air.*d to nply with complain of poinrs wfiin l

of $is notice 6f dir*hon fsiling l.o $hich dirccrio.rs &i propdcd abole *ill
parsed wilhout fi{dr rEfsEncc lo yo'r.

^s' For

..a 
J Guj'rtt Follutlo D

brhrlfof
ml B@rd

.U

jc
(R j.shkun.r Ptrmor)
EDvimnmaotal ElltlneGr

Clean Gujarat Green Guiarat-^)

+o

s,f

ISO-9()01-2ooa & ISO-1,I001 - 2004 Certifi€d OEanlsation



No: GPC aJABIytl U('CA- I9t(1ylD: 1(}5!,9,/

lrra.d ao:

. fr-nf4roa.y f"tr(r loc.t d,v B/t. Eblrrvi.th Proc|*, Plp.hj Pirrrr Ro.d,
Nrrcl,
Ahi.drb.d . 3t2 4.5.
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone : (079) 2322425

(079) 232321s2
Fax : (079) 23232156

Website : www.gPcb.gov.in

he de.med 1o bc

on behrlfof
iol Borrd

(RaJ.i
f,llvironm.!t.l Erginc.r

Clean Gujarat Green Guiarat

WHERIAS you are havrng an industriat ptanr in lhe name of M/s. J.y6h TGr Frb pat,
Ltd locatql ai Plot6urvcy No:203r,2, Motipu{, Shrhwidi. Nrrot, Ahmedrhd for th.
manufacturing ofprinring of bed sheets and shining & Processing ofcblhs.

BY R.P.A.D.
NOTICE OF DIRECIION UNDER SECTION J3(A) OF THE WATER (PREVENTTON
AND CONTROL OF FOLLUTIOX) ACT-I974 (HEREINAFTER REFERNED TO AS TItE
.WATER ACTI) AS AMENDED FRoM TIME To TIME.

AND WHEREAS rhe Guiarat Pollution Controt Board has gmnred yorl Consolid.tcd
Conse and Authoriation tCC & A) unde. fte provisions ollhe Environmenrar AcB/Rutes by irs
Conse Order No. AWH-8o047 Cated l0/1040t7 $hich is votid up lo lt/102022 for rhc
manufacture ol above said product subjed to re condiliors mentioned rherein.

AND WIIEREAS during rhe inspection of your indnsrial plant on 09/t220t9. uoder
Section-23 oflh€ Warer Acr by the aorhorized officcr ofthe Board it has b€en noticcd that:

L Analysis repat ol reaEd wasre warer samF,lc collecred [rom the linal ouller of ETp shows
BOD:47 mElt'10 tng'l) & COD: 135 me,l (>!30 mg,l) rlhich are h;ghcr than p€rmissiblc
iim;rs.

NOW TIIEREFORE Board p.oposes to issue dire.t'oD! under S€ction 33(A) ofrhe Waler

l. To prohrbil you liom the manufacrur;ng ofabove said producls-

2. To close lhe opemlion oftour indusrrial planl oo rhe ibovc merrioned site till complying
consented conditions

l. To dirccr rhe concerned aurhorir)_ to stop s'rppl) ofele'crriciry and warer lill lhal time-
4. To comply $ilh above mentioncd observations-

YOL. ARF. HEREBY direcled ro reply eirh complain of poinrs *ithin 15 days on rEccipl

GPCB

of thir noticc of direclioAtirilinp ro qhrrh direcrions as proposed above will
passed \a irho rirnh€r (&;ncc tu )ou 

] or

te' Gui'r'r Pollutb

.l'
Jv"
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rO

tscsool-2008 & lsGl/t001 - 2004 csnifi€d organEation



NG GFCB/ABITNL{C,\-27s(2),/lD: 1466, Drl.

lGr.d to:y'Ml$ J.y6h T€r Fab ht. Ltd,
Plot/Srrvcy No: 203/22,
Mollpll.r, Sh.hErdi.
N.rol
Ahm.drbrd - 382 405.
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-'l0-A, Gandhinagar 382 0'10
Phone : (079) 23222425

(o79) 2323?152
Fax : (079) 2032156

Websile : wwu'.gpcb.gov.in

N('TICE Otr DI*f,CTION T'NItfR SECTION f,J(A) OF TH}: *N"* *i}ffi
A:r"D CONTROL 0T POLLITION) ACT-ICTT (MRf,INAFTER REI'ERRED TO AS THf,,wATEra ACT) AS AMENDf,DfnOM TtME TO TtMf,.

_ _ W!|;!EAS you arc having sll indllsr.ill plror in thc oanrq of !U( ltooDslt dy.iE8 &
Prinring, (Uniar fI) localcd al Ptot rno. J20r N$ol- brtrpur Rcd. Ne{r yrhriermi Frtrrics
Nrrol. Ahodtbsd for rrs uhctu.ing ofpmr'Eising ot pdniing ofconon ctorh.

AND \I'HEREAS dc Cujarot po m|on Conrrol Board fiar gmrred vL)u Colsotidared
Con$nt and Aurhoriration (CC & A) under lhe pn,lisiols ot thc En\;mnmenul Ac6rRul€s h!, ir3(bnsc (her No- AWH-79ai93 dalc of Isru.: ls/06/20t6 *hich is vatid up ro 0f/O{/202t ti,r rh..
rlrillrufacturc otaborc ssid prcxluct suhjEct lo the cotdrrio s ||t(,ntionsd lheae,n.

{ND 1}HEREAS during rhc inspedion of \our rndusrrial ptanr o,r 16fl2/2o19, rDder
Scctioo-ll ofthe Wrter Act by ttre authorizcrl offKer ot thc Board it hrs bh-r) noticed lhar

l. Analy_sis rcpon of trcatEd $oste tvater s.drnpl. ld tcted liom th. i.inrl oullet ol.LTp rl()$s
BOD: 388 mg/l (:'i0 mgr), COD: t55 mgt (:.t(1O m8/t), pH l{t.14 (>6 5_t.s} and t.I)( tO75
ng/l (> 2100 m€r't) which src hig]'er rlu, pe.n',ssibte timirr.

:. LookinS lo provided pump capacily and numbers ol hou6 of pump oDeralion, di$harge of
$asrr \*a.cr qu[ntit) is hiaher lhan CCA q,rinriq ,t t0?.50 KL..D (i.e. sj.r-St, KLD ol
Roop{li llycin8 & Printing Works & 53.750 KLiD R(Dpetec rbeing & prinring (Ljnn [).

NOw l HERF.FORE Bosrd pmf,oses ro issue dirccrio N floder Section jt(A) (,fthe Walcr
Act- i974 as under:

(Rri€3hkulnrr Parmrr)
Envirolmentrl f, rgiEaet

o.v

l. lb pruhibitlou from thc nanufocruring of.L\rre said productr_
:. lo cklse rhe r)per{ion of}our indusrrial plirnt on thc {bove n)cnlioned sh! lill c(nnpl_ving

consented conditioDs.
1 lo direct thc concerncd .uthority lo stop sul)pl) rrfcta_lricilv a,rl $arer rill fiat litnc.
L l|t compl! $irh ab& m€nlionud obsenalidni.

jv
YOU ARE.td\AF.8Y dirccred lo rept) $ irh ronrplrin of poir)rs r irh;n l -s da-r . ,r, r.ceipr

ol tirs notic€ ol (ilection failint ro which dr.eqions a! prolnsEd abolc ryill be declrcd to be.
passed r{ ithour lUAher refermcc to vou.

Jr'.,. For ;qd on behelfof
&' (;oir r po urio{9orrrrt E rrd4r' A.. (L+oil

Clean Gujarat Green Guiarat
ISO-9001-2oo8 & lSGi4001 - 2004 certlied Organisation



No: (;PCB/ABDAaUCCA3fiAU 
I A.rClLt

I!!.l.d to:
L,/a/s_. R.Eplli ll.tis & ?rirdn&(Urir: rr)

Plor mo.3I0. NaroI Ixrnoor Rioa-
NPll. Mrbshrmi prbriciNrml.
lhmcdrb.d- J62.ttls.

Drt+;

To cfiduct tigilotrr monircril|-q and se.d comptiEncr rcp(xt

(-oor To:
I h€ Rc8iomtOfiic!
 hemdrhad (E.st)...
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-'1 O-A, Gandhinagar 3'82 01 0
Phone : (079) 23222425

(07s) 232321s2
Fax : (079) 23232156

Website : www gpcb.gov in

\rorrc[ oF DrREcrroN .NDER sECrroN 3J(A) oF THf *^r"* ,"*Hffi*AND CONTROL OF POLLI]TIOI\) ACT.I97' (I]f,REINAFTER REfERR,f,D TO AS TIIE.W^IER ACT') AS A}TENDED FROM TIME TO TIME.

- - . _WHEREAS 
yo_u are h€ving ar iadusnial plam tD thc name ot.M/s. Strivco tnrernatioari

:Ir: L,ro., /=red Er lirrvcy No. 182, B/H M,c. T€xrits Shahwidi, Narot, clDC_ -\.rot.Anm€dabed tor maoLrfacrunog o[Dyeing printing & f ..\r. g ofconor L.oth.

AND WHEREAS fie consenr granred ro you ! iJe ordi. No. AWH-68999 dared.lE/0j,/20t5I'd. lans(d on dole t9l0te020.

AND WHEREAS you have appli€d forCCA renewal on {/12/20t9.

^ lND WHEREAS during rhe ins?ecnon oflour i[dustria plant on t7l12D{ll9. under
Se.tion-:l of.he Water Act by the authorized offi.er r)l the tsoard i( rns becn noticed thar

tlnir has providcd 7 5 HP capacity pump rL fiIat ourlcr pipetine leading to ( i- I p \3rol.
lookirg 10 pump capacit) average treatcd wasre warer dischar'e flos l0-15 trrr,lr and.
corsideflng 16 hour of discharSe. 'rril is dischnrglrg rround 480 j60 KLD rlhi(h i! highel
than CCA permission of40.6 KLD.
Anal)sis report of lrea&d waste waler sample .ollecled froru lhe final ourlet of l].p shows
BOD: l0l.mgll Q30 mg/l), COD: 312 mg/l (>lOO ms,/l) and t.DS l?15 mS/t (> :100 me/t)
which sre hitherlh6n pEEnissibl€ limits.
Magnclic flow meE. is not provided ar the finai uutler liIc
L ril has nor compli€d $ith the eartrcr direclion issued and sublequent re\ocarLon.

. .^_NOW I-HEREFORE Boait propors to issue djrecrjons uoder Secrion jl(A) ot rhc Waler
Acr-1s74 as under:

L To pmhibit you from ltrc manufacruring ofatrve ,aid Droducts.
2. To close the operation of -v.lour indrstrial planl on rhe abore rrenrroned site trll :omltling

c()nscnred cotrditions.
l. To drect rh€ concemed aurhorio ro slop supph .rl.c u,Jtricil\.and \later lllrhat:ii(+ fo comply w ith lbbve meflioned obsrrrnrior]\

III

YOU ARE HEREBY directed to reply ur
ol rhis notice oli.Cirection failine 10 which dircc
DAsscd wirho'4 tidrr refennce ro ]ou.

::,.:.

II conrplz',r of polrts $rrhrn l\ da\. ,r, k.ciDr.
It)lrs as praposed rbo\e wilt b€ dcemed ro be

Foru
Gujer{t Pollulio,

n behafof
orrol Borrd

(Rajeshkumar Parmrr) .
Ilnvimrm€Dt{t EtrginerI

Clean Gujarat Green Guiarat
ISO-9001-2008 & ISO-1i1001 2004 Certified Organisation
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No: GPCB/ABD/NUCCA.l42(3yID: I 16r9/
l.rued lo:

u-MyTliico Irtc rrsrionrt pr.r. Ltd.-
Survey No. l&r, B/It M.G..tex.itc,
Shehwrdi, Nirot, GIDC- Nrrotl
Ahmedabrd - 382405.
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN B HAVAN

Sector-10-4, Gandhinagar 382 010
Phone : (079) 23222425

(079)232321s2
Fax : (079123232156

Website : www.gpcb.gov.in

ffi\t7,
GPCB

(3)

lIIggN_l{I)-E! sEcrroN 3(A) oF rEE WAIER (pRrvEN.rroN AND@DgglBglor PoLLUTTON) Acr_re74 [EERETNAFTER RETERRED io As
THE gWATER ACT'I AS AMENDED FROM TIME TO TIME.

(D WIIEREAS you sr. blvitrg atr iDdurrrial plrat in the namc of Ii[/L Shh.l Bmrhr!
locdGd !t-R..!iprr P.d+ Opp. Cory Eot L N.roL Ahua$od for rhe manufaooring
of cottoD fibrics processin&

(2) AND WHEREAS the Gujamt polhtriotr Cotrtsol B@d has gmnted tou Consotidatcd

9:.y9_9_1p"14on (cc& A), vide ordq xo: crce,/iBonrrCce_ijc(zyD,
141451507702 Md 20t05/2019, baying validity rp tD Sllnng2l for op;atio! of theidustrid plant for thc adufacure o1 ,bov; ;d products with .[i-n" t "* A
condition3.

AND WHEREAS your iadusry was visited on 05/l1D0t9 uDdrf, Section (23) of Thc
W.rer (P.lvcatioo .nd Codrol of pollution) Act-1g74 W 

"uOo.ir.A 
om'# lt Ji.

Bo.d, du ng 6rid yisit it wae ohe-rvcd tlac

I. Ard,sis.€pon of tEd6d uEste s,ater samplG oouected &om final oulet of ETp
during visit Sows BOD: ZoE M8/L (>30 mg/L) & COD: l622 Mg/L (>lO0 mg/L)
which arE sigtrificr.trrly highor ttra pcrmissiblc tiEit

U. Unit hls pmvid€d 02 No's of prmp having 5 Hp & 7.5 Hp at rcated wastc
u/atcr pipclirc wtic.h wos leadiag to CEI?, lookiDg Lo the capocity of prhJ,
Eovided al fitr8l orxlet, it seerDs th8t, uDit u/as discharging app,ox. 400 to +SO
KUday wast€ wErll, ThrB unit t+zr dischrrging c4lsidetably high qua ity of
waste lrBt€r agaiast permissioa givea ia CCA. UEit hss trot obtained
CTE/CCA smcdD@t for the same.

m. Flow Eetcr provided oo finrl outlet of ETP pipeliDe was foEd not in
op€rafioD.

Iv. Unit has !,rwided sromge .k haviDS 25 KL cspacity for pAC which is uB€ in

ISO-9001-2008 & ISO-14001 - 2004 Cerlilied Organ



4) To dirt t thc coDocrr.d .uthority to stop supply ofGlcclricity (o).c.pt !iD8l. pba!.)
.nd wer with the 15 days efect

If tha abovo diEatioB 6rE oot cadplio4 ]ou !I€ liable for prosecutioE undar Sactior
4l(2) of The Wstcr SrGvcoti@ md Control of Pollution) Act-194 nhich provideg
prDilhD.dt witb iEFilonlraol for r t!(o not lG6a th.D ola yoar !!d aii months !d mey
o(bad to six y!{8 md wi6 f[!.

Thir odlf is i*Ercd tficf lpprDvd ofoorqEtc .uthority.

For o! bchdfof
Grj.r.t Boord

(Rci ParDrr)
EDvlrolEcntal En8haar

No! GFCB/ABD/Nf./CCA-159(2)[D! 1414y

Ilru.d lor
M/* Slnhd Brlttrclr,
f,.rhEr Prl4 Opp. Cory EotGl,
NrroL
Atrcd.b.d -3& {r5.

D.aa:

g9BU9:

l. Thr ClrtnnrD,
TorErt Iorcr LlElt.d,
Ll D$w.j+
AtE.drb.d - 3t0 001.

With r rlqucst to dis.4DD.d thc supply ofElccEicity (cxc€pt siqlc phalc) with th€ 15 dtyt
etr€ct of tte intlustsid plant It[/G Shtal Drottcrr hcst d st Rrrlp!] P.dq Opp. Cory
EoGl, Nrtul, Ahn drh.d ad i[t'troatc to u! ac€ordhgly.

2. ftc i[urgcr,
forrant Ior.r LlEltrd,
Nrra!D.rt,
A.ticdrbd - 3t0 otl.

Wilh ! Fqucst to dis(/rnacot thc rupply of Elccticity (.xc!pt siDSlc phasc) r ,ith the 15 d.yr
oftot of tic iEdulbi.l phat M,/.. Shid Erott I! loc{tld rt R.nlpur prtt!, Opp. Coay
Eotd, Nrrol AhEd-fd !6d irrtiDlr. to us occddiDtiy.

r. nccionrl Officcr. *''
ehocdOaa 61fi...Vou &! rlqucsted for virit of ti. utrit & send complirI|cr wdtteo to
afumnr iae4tC.

tror lnd or bchdf of
Guj.na Polludor Bdd

+o

Erl.lhLuE.r Prrm.r)
ErYironmeDtal Eoghe.r
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ffi\t7,

Bv RIAD
I)|R_ECTION rrI{DER SECTTON 33(A) OF THE WATER (PREVENTION AND
CONTROL OF POI.LUTION) ACT-I97.I IHEREINAFIER RI,FERRED ,I'O AS'
THE 6WATER AC'['I AS AMENDED FRO\, TIME TO TIME.

( l) WHEREAS yor are having an ulduslrial I aDr ir: rh. nant€ oi M/s. Rooprtee D].cing &
Prirting Works, (Unit: Ul) located ar Ptot No: 320, B/h. Nissar (_.a. Sho.i+ Room,
N.ml borpur Rord, Narol, Ahmcdebrd for rhe manufacturur8 of dyeing. I'ri,)rinB &
FinrshinB ofCloth.

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinaqar 382 0r 0
Phone . (079-) 2SZZZqZS

(079) 232321s2
Fax : \O79) 23,_32156

Website : www.gpcb.gov.in

{l) AND WHEREAS your indusry was visited ot trjit2/2019 rndcr Se.rioD (2t) or The.
Uiat€r (Prevenrion and Control of Pollutron) Acr-197.1 b) aurhorized officeni of rhe
Board. during said visit it was observed rhar:

Uuir is operariDe rgithout !alid CCA f(nI lhe Board.
Anal) sis report ofthc m{ted naste$arer sirnrp e collccr.d liom linal oullct ,)i'.,rmmon
ETP provided at your premises sho\ys rha( BOf) 388 rng/l (>i0 rngt), CaJI): 85t rng/t
(>l0S mg/l), pH l0 74 (>6.5-E.5) and TDS 407i Drg/l (>2100mgt)*hicharemore
than permissible limits.
Unit has nor Frovided Magneric Flo\ Iltctlrr at out ler lille ofL I p

Unil is total dischargirg 107.5 Kudat in lo NITEM pipc line unit has n,ir ohmrned
CCA for the same frorn tfie Board.

Dischar8e ofwaste walerquantit\ higher rhan common coose red qusntiq ot ,01 5t)

KL/D (ie.51.750 KL/D of Roopali Dleing & PriDnng wori\ & stl5a, KLIL)
Rorrpalee Dyeing & Prinring (UniL ll) as per rhe pro!tucd purrp cap.rcir\ md
numbers ofhours ofpump operation at the time ofyisit
During visit ETP sludge is obserred 4_, to-t2 M I ij HDPL. hags near C(,)nmorr ETP
area-

General hous€keeping near ETP area is lb!]ld poor.

UNDER THF CIRCI.JMS.IANCES. I- Rrjeshkumrr Parmar, Etr\ironmonrat
fngitre€r oI the Grjarat Polhtion Control Board issue the direction under Section ll( 1) of
I he WatEr (Prerention-{rd Control ofPollutiont Act l9r4 as onder:

To pmhibiiyou ftom the above said manufactur ng actility
To clos€ lh€ operation ofyour industrial plaut on the abovc 'nenrro red pretr'r\.,.'tq 

Drohihit any kind of manufactrring ac:r\ li€s throLrgh Caplive l,(trler Planr
axd/or D G S€ts.
To direcr thc conccrned aurhorit\, to iLJp ruppi_, r), elertr.rD (r\ccpr sI Slc frlille)
and \r,rrer with the l5 days eff€cr.

GPCB

III
tv

vlt

r)
:)
_1)

t1.,.,

'.. lfthe above directions a.e not complied- )ou are licble for prosecution xnd.r \ection.
1l(2) of The War€r (P.Evcntion and Cr,ntroi ol Poltution) Acr-I974 which pft)\ ides
punrsiDrent sith iDrprisnment for a term l1or leri rhan one yenl and six Inonrhs fd mav
extend to six years anil \Iith line.

Clean Gujarat Green Guiarat
|SG9O01-2008 & 1SG14001 - 2004 Certilied Orsanisation 
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This order i\ iss4d after appro!alofconi;crc0! aurhorirl,

No: GPCB/ABD/I{L/C(;A_J47^D:.s0&t4l

I$ued rot

!,?'yls. Rmpale. Oreir8 & pribting Works. (t nit: trl)
Plol No: JZ0, B/h. \irs:rn Car Sho$ Rmm,Iarot- Iisnpur Road.

Ahmedab|d - 382 4{}S.

c()Pl TO:

l. fh. Urnager,
'l-0rrcnt 

lloylcr Limiled,

Ahmcdrbrd - -t80 0t.1.

For
Gujarat Polllltio

otr bchrlfof
ntrol Board

(Rajeshlurnar Parrnnr;
Etrvironmental En.ineer.

''ou are requcJrecl for ! i.r ol-lhr

Dar€:

trnit & sen.i conrnliance \ flit.n nr

Tle ChriymEr.
Tfirrenr p'or"er Limitcd- t
1ll Dar$sjr,
Ahmedrbad - S80 o(tt.

$ irh-a requc:,r m diJ:onnecr the suppl) ollle.lfirrtl (e\cept single phasc) lvjth the 15 dars -crrect or rlre indusrrirt ptanr y/d. Ronnrtel nr"ing A eaur;.; ir:n.il.l,;; i;;,i:;i;rt Plot.No: 320, B/h. Nisseo Ccr Sfiorr R6,Er, rstut - Isonpnr Lo{d! N{rot, {hrDedxbadanJ Inrirrlate ro us nc( .rdingl\

-),1111., 1_c*1 9 ,1,*,,nne{t rtre suppt}. , j Hc.rj r.Lr\ (e\ccpr sinslr phase) $ L1l, rh. 15 da}rrrr-t or rhe in(iurr,rat plturr trth. Roob,lr.. Dl*.e,,r p"ijir,s u".h"ii;,;; i;;,i,.. 
".r

1r Plot No: .320. B/t. l{tss.n car Strofr Room. \arot _ Icrnp; Ro;d, i;;i:.r;;;;rr. ,
irrJ rnltnak tO u\ arer{dinglv.

::,
l. Rosional Omc€r.

Ahrnedsbad (East)
dircctions rssq€tl.

I.o on b(h.lifof
Goir.rr Pot trol fiorrd.

(Rij
f n1 iron'nchtat EDgineer
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